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REPLY STATEMENT FILED ON BEHALF OF
THE SIXTH RESPONDENT

The 6" Respondent above named states as follows:

1. The 6" Respondent is a Company incorporated under the Companies Act,
1913 and having its works at Chettichavadi, Jagir Magnesite and Dunite
Mines Chettichavadi Village, Salem West Tk. Salem 636 012 and Registered
Office at Dalmiapuram-621651, Tamil Nadu (hereinafter 6" Respondent /

Answering Respondent™)

2. The address for service on the Respondent is that of its Advocates
M/s.S.Raghunathan, T. Poornam and Sharanya Vaidhyanathan, Advocates
having their office at 5" Floor, Haji S. Madharsha Building, No.148, (Old
No.44) Second Line Beach, Chennai 600001.

3. Answering Respondent has perused the Original Application (Application /
OA) filed by the Applicant. It is submitted at the outset that, Answering
Respondent i.e. Managing Director, Dalmia Bharat Sugar and Industries Ltd
is not a proper and necessary party to this Application as he is not involved
in day to day operations of Dalmia Bharat Sugar and Industries Ltd /mining
operations at Salem. The Application is bad for the misjoinder of the Parties
and is liable to be dismissed on this ground alone. Without prejudice to the

forgoing, further submissions of Answering Respondent are as under.

4. All the allegations qua Respondent No.6 as contained therein are denied. It
is submitted that any allegations/averments not specifically denied herein
shall not be construed as any admission on the part of Answering

Respondent of such allegations/averments. The Applicant is therefore put to
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Preliminary Objections

Answering Respondent states that, at the outset, the Application is not
maintainable either in law or on facts in as much as the same is time barred
under Section 14 (3) of the National Green Tribunal Act, 2010 (“Act”). The
present Application therefore deserves to be dismissed in limine, for the

reasons set out below-

1) It appears that the Applicant trying to seek directions from this
Hon’ble Tribunal, to direct the Statutory Respondents, to initiate
certain action, by making certain unfounded allegations and to prevent
Answering Respondent from carrying on further activities relating to
mining of Magnesite and Dunite. It is clear from the Application that
the same has been filed only to agitate the enforcement of the
Applicant’s alleged legal right relating to environment and to direct
the Statutory Authorities viz. Respondent No.l to 5 for initiating
certain action. It is not the case of the Applicant that owing to the
past operations of Answering Respondent, environmental degradation
or damage has been caused. Therefore, the Applicant has not made

out any case under Section 15 of the Act.

ii)  Answering Respondent has, through communication dated
18.01.2020, submitted notice of temporary discontinuance of mine
operations from 27" January 2020, under Rule 28 of Mineral
Conservation and Development Rules, 2017, to the Regional
Controller of Mines, Indian Bureau of Mines, Chennai-600010
(Exhibit-R10). Answering Respondent has, voluntarily, temporarily
discontinued its mining operations effective from 27" January, 2020,
to await the grant of Environmental Clearance (EC). A notice of
temporary discontinuation dated 14" Jan 2020 had already been sent
to the Director General of Mines Safety.

It is pertinent to highlight that Respondent No.6 had filed an
‘application seeking EC, as early as on 9" February, 2006 and the
application has been kept pending for over a decade. The apphication
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for EC was made by the Respondent, when the second renewal of its
mining lease was becoming due on 20" August 2006. It is also
pertinent to mention here that Respondent also moved its application
for second renewal of mining lease on 11" July 2005. Since
Respondent No. 1 and Respondent No. 2 failed and neglected to grant
EC and pass orders on the renewal application of mining lease,
Answering Respondent continued mining operations under provisions
of deemed extension under Section 8A (5) of the Mines and Minerals
(Development and Regulation) Act, 1957 (herein after referred to as
“MMDR Act”) and on the basis of interim relief (order dated 17"
August 2006) granted by Hon’ble Madras High Court in W.P. No.
25518/2006 filed by Answering Respondent, seeking intervention of
the Hon’ble High Court, on the issue of grant of second renewal of its

mining lease. The said interim order is still in force.

So far as the facts of the present case are concerned, the 6"
Respondent has not been operating the Mines since 27" January, 2020
and the cause of action, if any, under Section 14 of the Act could have
arisen only when the mining activities were carried on by the (i
Respondent. Consequently, the Application having been filed, about
20 months after the accrual of the cause of action, is hopelessly barred
by limitation, as has been held by the Principal Bench of this Tribunal
by an order dated 20" January, 2016 in O.A.No.182 of 2013 in the
case of Randhir Singh and others Vs. State of Haryana and others In
the said decision, this Hon’ble Tribunal, after noticing the distinct
provisions contained in Sections 14 and 15 of the Act, including the
different periods of limitation prescribed therein, has held that the
Application under Section 14 of the Act would be hopelessly time
barred and that the Tribunal cannot even entertain the Application, if
any, filed beyond the prescribed period of six months, including a

short period of sixty days mentioned for condonation of delay.

It is clear from the provisions contained in Chapter III of the Act and

in particular Section 14 to 18 thereof, that the juri?(d'ction a}:ilpowers
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of this Hon’ble Tribunal under each of the aforesaid provisions, are
distinct and independent and even the period of limitation prescribed
under Sections 14 and 15 are distinct and independent. For instance,
an Application under Section 14 is mandatorily required to be filed
under sub section (3) thereof, within a period of six months from the
date on which the cause of action has arisen whereas under Section 15
(3) of The Said Act, this Hon’ble Tribunal cannot entertain an
Application under Section 15 beyond a period of 5 years, subject to

grace periods.

v) By filing the present Application, the Applicant is attempting to
prevent the Respondent authorities/statutory Respondents from
exercising their powers vested under the relevant statutes. Answering
Respondent states that the Applicant is admittedly aware of the
pendency of the Answering Respondent’s application for grant of
Environmental Clearance (EC), before the 1% Respondent, having
participated in a public hearing at the 6" Respondent’s premises at,
old colony canteen building in Chettichavadi Village, on 3™
September 2021, which was conducted in relation to the grant of EC.
Further, whenever in the opinion of the Authorities, there has been
any violation in the operations of the 6" Respondent, show cause
notices have been issued to Answering Respondent, and the
allegations therein have been contested and clarified by Answering
Respondent. Therefore, it is not as though the statutory Respondents
have turned a blind eye to the activities carried on by Answering
Respondent or the manner in which the mines have been operating, as

alleged by the Applicant.

1i1)  Answering Respondent had also applied for grant of Environmental
Clearance initially before the Government of Tamil Nadu and
thereafter before the 1* Respondent. The Answering Respondent has
been given to understand that its application for EC, is at a very
advanced stage, at present. The Applicant, with a view to create a

‘prejudice against Answering Respondent and to thwart the g'i*ant of
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EC by the 1* Respondent, has filed this Application with an ulterior
motive and at the instance of certain disgruntled elements in blocking

such attempts, which cannot be countenanced in law.

iv)  The Application does not fall within the jurisdiction of this Hon’ble
Tribunal under Sections 14 and 15 of the National Green Tribunal
Act, 2010. A perusal of the contents/ allegations of the above
application clearly shows that there have not been instances of any
pollution when the mining activities were carried on, until January
2020 nor has the Applicant suffered any loss or damage, giving rise to
any cause of action for the Applicant to approach this Hon’ble

Tribunal.

v) It is further submitted that other Respondents herein have already
initiated actions, against Respondent No.6 on the alleged ground of
mining activities without EC after the period when renewal of the
mining lease in question fell due and the said issues are already under
consideration, in the proceedings before the Hon’ble High Court of

Madras in W.A No. 834/2020 and W.A No. 835/2020.

vi)  Without prejudice to the above, it is most respectfully submitted that
the invoking of jurisdiction of this Hon’ble Tribunal is not warranted
in the present case, particularly at this stage, because the application
for EC is pending before the 1* Respondent and no mining operations
are being carried on by the Answering Respondent, since 27" January,

2020.

vii) The Applicant does not have any locus standi to maintain the present
Application under Section 14 of the Act and is not entitled to claim
the relief sought for in this Application as he is not in fact a person
aggrieved even assuming that the disputes raised herein are related to

environment but those are not the disputes between Applicant and

\
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viii) The present Application is, ex facie, an abuse of the process of law,
and is frivolous and vexatious in nature. It appears that this
Application has been filed by parties with certain vested interests, in
furtherance of some ulterior motives in as much as the application for
grant of EC is still pending consideration before the 1*' Respondent
and is at present, in an advanced stage, after compliance with all the
procedural requirements, including the mandatory public hearing,
under the EIA Notification of 2006. The Applicant, therefore does
not have locus standi and is not entitled to approach this Hon’ble
Tribunal, at this stage. The present Application, is at best premature
and is based entirely on baseless apprehensions and conjectures

concerning the mining operations of Answering Respondent.

ix) The Applicant has also not made out any case under Section 15 of
NGT Act to seek relief and compensation or for compensation due to
other environmental damage, therefore the present Application is also

not maintainable under the said provision.

x)  As stated above, the present Application under Section 14 of Act is
severely time barred since the Answering Respondent has suspended
its mining operations from 27.01.2020. An application if any under
Section 14 of the Act, ought to have been made within a period of six
months from the date when the cause of action first arose and the
Applicant cannot seek condonation of delay beyond a further period
of sixty days nor can this Hon’ble Tribunal entertain an application

filed after six months and sixty days.

xi)  The cause of action in this case, if any, arose in favor of the Applicant
as soon as the NGT Act came into force on 18" October 2010 because
Applicant herein is alleging that Answering Respondent is carrying on
mining without EC from the period prior to the Act coming into force.
In any event, the mining operations of Answering Respondent has

been voluntarily closed since 27" January 2020./zherefore,athe
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present Application is barred by limitation, with no recourse available

to the Applicant for condonation of delay.

xii) The complaint filed by the Applicant herein is baseless and without
any substance particularly since the present Application is bereft of
required particulars about the mining operations of Answering
Respondent. The present Application is based on the select
information which have been presented in a concerted manner with
the sole aim to tarnish the image of Answering Respondent and to

stall the grant of EC by the 1* Respondent.

In view of the foregoing, it is most respectfully submitted that the present

Application, is liable to dismissed as not maintainable.

Without prejudice to the above, Answering Respondent has set out the
complete factual background, for a proper appreciation of the issues
involved in the matter.

Facts in Brief

a) Answering Respondent is engaged, amongst others, in the business of
mining Magnesite and Dunite minerals and in the manufacture of dead
burnt Magnesite/Monoliths and Magnesia carbon refractory bricks, and
other Refractory products. The Government of Tamil Nadu originally
granted a mining lease in favor of the Answering Respondent for mining
of Magnesite and Dunite vide G.0.Ms.903 dated 25" February, 1966 and
G.0. Ms. No. dated 30" June, 1976, respectively. Answering Respondent
is a responsible corporate citizen of this country and has been in existence
for more eight decades. Answering Respondent has been duly compliant
with the laws applicable and norms prescribed, from time to time and has
also proactively adopted environmentally safe industrial practices. That
apart, Answering Respondent, contributes generously and regularly not
only to the State exchequer but also to society through its various
corporate social responsibility/ beyond business initiatives, most notable
amongst them is pertaining to the mines in questjon here wherein

it

AGENT & MINES
* CHETTICHAVADI JAGHIR MINES
e DALMIA BHARAT SUGAR AND INDUSTRIES LTD.,
(Clo. DALMIA MAGNESITE CORPORATION?

T B SALEM-636 012.



9 9
provisioning for water reservoirs is provided, which caters to more than

18 surrounding villages and Salem City Corporation.

b} The second renewal of the mining lease in question was due in Aug 2006
(19" Aug 2006). Answering Respondent applied for second renewal of
the aforesaid mining lease in due compliance of Mining Lease Deed dated
30™ March, 1998 and Rule 24 (A) (1) of Mineral Concession Rules 1960
(MCR 1960), vide its application dated 11" July, 2005 (Exhibit-R2)
which was well before the 12 (twelve) months of the scheduled expiry of
the mining lease. However, since no orders on renewal of mining lease or
refusal to grant renewal of mining was passed, the said mining lease
continued to remain in existence by virtue of deemed extension in terms of
Rule 24 A (6) of MCR 1960. Later, by virtue of Sec 8A (5) of the MMRD
Act, the said mining lease got extended up to 31 March 2030 being a

captive mine.

c) In due compliance with the Environment Impact Notification of 1994, as
amended by circular dated 28th October, 2004, which mandated
environmental clearance (EC) at the time of renewal of mining lease,
Answering Respondent also simultaneously applied for Environmental
Clearance, on February 9, 2006, with the 1® Respondent, through the
Secretary, Industries Department, and Government of Tamil Nadu, as per

the prescribed procedure at the relevant time.

d) The application for Environmental Clearance, as filed by Answering
Respondent on 9th February, 2006, (Exhibit-R3) was not processed by the
authorities concerned, for a period of 4 (four) years and it was returned by

the Government of Tamil Nadu in July 2010.

e) Thereafter, Answering Respondent submitted the said application to the
I* Respondent, vide letter no. SL: GO: 55200(1) dated 17th August, 2010.
(Exhibit-R5) Subsequently, as directed by the 1* Respondent, Answering
Respondent also submitted application for Environmental Clearance in
Form 1 under EIA Notification, 2006 vide its letter No.SL: GO:55290(1)
dated.12th October, 2011 (Exhibit-R6).
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f) Later on, in pursuance of said application for EC, the Terms of Reference
(TOR) was published by the 1* Respondent, on its website in April 2012.
However, no further action was taken by the 1** Respondent for grant of
EC for want of credible action against Answering Respondent for carrying
on mining operations without EC during the period started from August
2006, when the renewal of mining lease fell due. Despite the categorical
findings of Jharkhand High Court in the matter of Hindustan Copper Vs
Union of India W.P. No, 2364 /2014, vide orders dated 28.11.14, wherein
it was observed by the said Hon’ble High Court that processing of EC
application and, credible action for alleged violation are independent of
each other and processing of EC, application cannot be withheld for want
of credible action, Answering Respondent’s application for EC was kept
pending. Further, based on the directions of the 1* Respondent, the Tamil
Nadu Pollution Control Board (“TNPCB") also stopped grant of Air

Consent and Water consent after 2013.

g) Later on, the 1¥ Respondent again took up the application for grant of EC
filed by Answering Respondent, treating it as a violation case as per
MOEF & CC Notification S.0.804 (C) dated 14.03.2017. Answering
Respondent applied for EC under violation case. The Application filed
by Answering Respondent on 16.03.2018 was acknowledged by MOEF
on 19.03.2018 vide IA/TN/MIN/73566/2018 (Exhibit-R7). Based on the
above proposal, in the EAC Meeting held on 31.12.2020, TOR was
granted to Answering Respondent. On 31* December, 2020 an Expert
Appraisal Committee for grant of Term of Reference, recommended for
TDR at the meeting itself. Finally, a term of reference has been issued by
Respondent No.1 vide its letter dated 5% February, 2021 wherein MOEF
issued letter granting TOR directing Answering Respondent amongst

others to produce:

a) valid mining lease documents regarding subsistence/ extension of

lease up to March, 2030.
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b) Affidavit to comply with the directions of the Supreme Court as per
judgment in Common Cause matter. (W.P/ No 114/2014, order

dated 02.08.2017)

h) Answering Respondent had already submitted Affidavit dated 21.10.2019
and 20.11.2019 before Respondent No. 1 to the effect that it shall comply
with directions of Supreme Court as per judgment in Common Cause
matter, as per law. Answering Respondent is in process of completing
requirements of the TOR for issuance of EC and has uploaded its
Environment Management Plant on website of 1* Respondent on 29"
November 2021 which had been duly acknowledged by Respondent No.1,
on 03.12.2021 the matter is now pending before Expert Appraisal
Committee of Respondent No. | for grant of EC which was alerted vide
email dated 03.12.2021 (Exhibit-R14).Answering Respondent also
requested Respondent No. 1 to grant EC subject to the issuance of valid
mining lease documents which mining lease in the honest opinion of the

Respondent has got extended up to 31 March 2030.

I. The Expert Appraisal Committee of MOEF has considered the
application for grant of EC in their meeting held on 15™ Dec 2021,
The Expert Appraisal Committee of MOEF vide it minutes of meeting
held on 15™ Dec 2021, has directed Respondent amongst others  as

under

5) Since. the project proponent could not comply with the specific
condition (xviii) of ToR dated 05.02.2021 (submission of valid
mining lease documents), PP needs to seek for amendment of ToR
by submitting the following evidences related to the following:

a) The project proponent needs to submit that Chettichavadi Jaghir
Magnesite and Dunite Mine is owned by M/s. Dalmia Bharat Sugar
and Industries Limited.

\
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c) The copy of the court order which has permitted M/s. Dalmia
Bharat Sugar and Industries Limited to continue operation in the
absence of valid extension of mine lease by DMG.

The Answering Respondent is in process of complying with said directions of

MOEF, for grant of Environmental Clearance

i} The Applicant has himself sated that the 4" Respondent has already

i)

initiated proceedings on various occasions under the provisions of
Environment Protection Act, Air Pollution (Control & Regulation) Act,
Water Pollution (Control & Regulation) Act against Answering
Respondenton the alleged ground of mining without EC, after August
2006 when mining lease in question fell due. In fact, the 4" Respondent
had recently issued a notice dated 04.05.2020 (Exhibit-R11) to Answering
Respondent as to why penal action should not be taken against them under
Section 15 of Environment Protection Act, 1986 for the alleged
contravention of The Said Act. An appropriate and a very detailed reply
dated 06.07.2020 has been sent by Answering Respondent to the 4"
Respondent clearly explaining that Answering Respondent has not
violated or contravened any law in force. The fact remains that

Answering Respondent has exercised its utmost due diligence.

The Respondent No. 3 has issued (a) Demand Memo dated 18" June,
2019, vide ROC.No0.45/2018/D-1/Mines-A to pay compensation of INR
11.44 Crores (approx.) for mining of Dunite without EC for the period
2001-02 to 2018-19 and (b) Demand Memo dated 8" July, 2020, vide
ROC.No.45/2018/M-1/Mines-A of the District Collector, Salem-636001
to pay compensation of INR 7.24 Crores (approx.) for mining of
Magnesite without EC for the period 2000-01 to 2018-19.

The said demand memos were issued without any notice to show cause or
opportunity of hearing. The aforesaid proceedings are being contested by
Answering Respondent and pending for final disposal as of now before the

Hon’ble Madras High Court in W. A. No. 834 -835 /2020. ;
/&K\/\/ ﬂ/u _
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k) In the wake of aforesaid proceedings, Answering Respondent has
temporarily discontinued its mining operations since 27" Jan 2020. A
notice of temporary discontinuation dated 14 01.2020 has already been
sent to The Director of Mines Safety, Dhanbad-826001. During the
intervening period, prior to the temporary discontinuation, Answering
Respondent continued to operate the mines under the bonafide impression
that having applied for EC and renewal of mining leases it can validly
operate the mines during the period of deemed extension and it never

breached the production quantity mentioned in the Consent to Operate.

I) Answering Respondent filed application under Section 20 of MCR 2016
dated seeking extension of period of temporary discontinuation for period
exceeding two Years, disposal of the same is pending before the

Government of Tamil Nadu.

The Application herein is mainly based on four premises (a) Mining Lease in
question has not been renewed after 2006 when second renewal of Mining
Lease fell due (b) Mining is being carried out without environmental

1h

clearances under Environment Impact Assessment Notification of 14" Sep
2006 (EC) (c) withdrawal of water without obtaining the NOC from Central
Ground Water Authority and (d) Other Respondents have not taken action

against Answering Respondent for mining without EC.

A. Mining Lease in question has not been renewed after 2006
It is submitted that mining lease of the Respondent is a subsisting lease, in

view of the following factual and legal position:

[I.  In due compliance of Rule 24 (A) (1) of MCR 1960, Answering
Respondent applied for the second renewal of mining lease on 1™
July 2005 and, also voluntarily surrendered mining lease area ad-
measuring an extent of 82.616 hectares. Even after more than 12
(twelve) months from the date of receipt of the said application, i.e.

from 1" July, 2005, the Government of Tamil Nadu had not passed

any order on the aforesaid application. The mining lease was due for

renewal on the 20" August 2006. Answering Respondent, therefore,

el m
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filed W.P. No. 25518/2006 seeking direction of the Hon’ble Madras
High Court for timely renewal of its Mining Lease, and the court vide
an interim order dated 17" August 2006, (Exhibit-R4) granted interim
relief of deemed extension of the mining lease in terms of Rule 24 (A)
(6) of MCR1960. The said interim order is continuing and is presently

in force. The same is extracted below

“In view of the statutory provision i.e. Rule 24(A) (6) of the
Mineral Concession Rules, 1960 if an application for renewal
is made within the time referred to in sub-rule (1) is not
disposed of by the State Government, the lease period shall be
deemed to have been extended by a further period till the State
Government passes orders there on there will be an order of.
Interim injunction. Notice.”

The said interim order is continuing as on date.

Later on, Dunite was declared as a minor mineral, vide Notification
S.0. 423(E) dated 10" February, 2015, issued by Ministry of Mines,
Govt. of India. In the wake of above mentioned Notification S.0.
423(E) dated 10™ February, 2015, the fourth Respondent and the
authorities concerned, refused to issue transports permits to
Answering Respondent on account of Dunite being declared as minor
mineral and allegedly on the ground that Answering Respondentdid
not have any environmental clearance. Answering Respondent, in
light of the facts mentioned hereinabove preferred a Writ Petition No.
29275 of 2016 before Hon’ble Madras High Court, seeking
appropriate direction to issue transport permits. The Hon’ble Madras
High Court vide orders dated 21* October, 2016 directed First
Respondent and other authorities concerned to issue the transport

permits till the disposal of the Writ Petition. The same is extracted

herein below

“ 5 Though the Learned Additional Advocate General would
submit that the lease, whether such permits can be granted without
obtaining the Environment Clearance Certificate, has to be
considered in the main Writ Petition and the current problem has
arisen only on account of the fact that minerals in question have
been declared to be minor minerals. Therefore, till\the matter is
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heard and decided, the Respondent should not refuse to issue
transport permits.

The Statutory Respondents concerned challenged the said order dated
21 October, 2016, before this Hon’ble Court vide W.A.No.72 of
2017.The said W.A.No.72 of 2017 was dismissed by this Hon’ble
court vide order dated January 27, 2017. Writ Petition W.P.No0.29275
of 2016 was, thereafter, finally disposed of by the Hon’ble High Court
of Madras vide order dated 11" Jan. 2022 where the Hon’ble Court
observed, amongst others, that since the mining operations have been
suspended by the Answering Respondent herein and grant of EC is in
advance stage therefore Respondent can approach Respondent No. 1
& 2, along with environment clearance ,to consider the matter of

renewal of its mining lease.

No order of lapse of Mining Lease was passed by Respondent No. 2
before the Mines & Mineral (Development & Regulation) Act 2015
came into force and therefore by virtue of Sec 8 A (5) of the Mines &
Mineral (Development & Regulation) Act 1957, the mining lease of
the Answering Respondent has got extended till 31% March 2030

being a captive mine.

In this regard attention is also invited to the judgment of the Hon’ble
Supreme Court, dated 4™ April, 2016, in the W.P(CIVIL) No 114 of
2014 and W.P.(CIVIL) No 194 of 2014 wherein Apex Court in para

32 (v) observed as under;

119

A leaseholder who had moved a second (third or
subsequent) renewal application under Section 8(3) of the
un amended MMDR Act, at least twelve months before
the renewed lease was due to expire and, whose
application had not been considered and rejected (though
not entitled to any benefit under the unlamented Section
8A of the MMDR Act and the amended Rule 4A(6) of the
Mineral Concession Rules) up to 12.1.2015, would still
have the benefit of sub-sections (5) and (6) of Section 8A
of the amended MMDR Act, in view of the situation
sought to be remedied by the Mines 7 ‘Minerals |
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(Development and Regulation) Amendment Act,
2015...... ”

V. In view of the forgoing it is clear that mining lease of the Answering
Respondent has been extended till 31% March 2030, being a captive

mine.

V.  The impact of delay in grant of EC on the deemed extension of
mining lease is also pending in W.A No. 834-835/2020 before
Hon’ble Madras High Court. Mmoreover, grant of EC which was

pending since long is now also in the final stages of grant,

VII. Answering Respondent has submitted its notice for temporary
discontinuation of mining operations with effect from 27" January

2020to await grant of EC.

VIII. Answering Respondent has moved an application under Rule 20 of
Mineral Concession Rules to seek permission to keep the mining
operations closed beyond two years, in case grant of EC is delayed

January 2020.

In view of the forgoing it cannot be said that mining lease of the Respondent
has not been renewed since August 2006, as a matter of facts the mining

lease of the Respondent has now got extended up to 31* March 2030.

B.  Mining is being carried out without EC

I. In this regard, Answering Respondent states that Answering
Respondent became liable to take EC only when its second renewal of
its mining lease fell due in August 2006. Prior to 2006 the Respondent
was neither required to take EC in terms of EIA Notification of 2006
nor is there any allegation by the Statutory Respondents that
Answering Respondent was obligated to have EC prior to August
2006. Answering Respondent was carrying on its mining operations
under the provisions of deemed extension post August 2006 with no
further enhancement in its production capacity after duly applying for

the second renewal of mining lease and for grant of E\C much before
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due date of second renewal of its mining lease. The issue of grant /
desirability of EC in an ongoing mining project where no expansion
had taken place, had been a matter of judicial interpretations from
time to time and the delay in grant of EC to the Respondent. As a
matter of fact, EIA notification of 2006 which came in suppression of
EIA notification of 1994, initially contained no provision for EC in
case of renewal of mining lease. It was for the first time introduced in
EIA 2006 notification vide amendment notification 4™ April 2011. In
such circumstances mentioned, the Respondent cannot be found fault
with for its operations during the period of deemed extension because

its application for grant of EC is pending since 9™ Feb 2006.

In due compliance with the Environment Impact Notification of 1994
as amended by circular dated 28th October, 2004, which mandated
environmental clearance (EC) at the time of renewal of mining lease,
Answering  Respondent also  simultaneously applied for
Environmental Clearance as on February 9, 2006, Ministry of
Environment and Forest, New Delhi, (MoEF) through the Secretary,
Industries Department, and Government of Tamil Nadu, as per the

prescribed procedure at the relevant time.

The application for Environmental Clearance as filed by Answering
Respondent on 9th February, 2006, was not processed by the
authorities concerned for a period of 4 (four) years and it was returned

by the Government of Tamil Nadu in July 2010.

Thereafter Answering Respondent submitted the said application to
MoEF, New Delhi vide letter no. SL: GO: 55200(1) dated 17th
August, 2010. Subsequently, as directed by MoEF, Answering
Respondent also submitted application for Environmental Clearance
in Form 1 under EIA Notification, 2006 vide its letter No.SL:
GO:55200(1) dated 12th October, 2011, ;
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Later on, in pursuance of the said application for EC, the Terms of
Reference was published by MoEF on its website in April 2012.
However, no further action was taken by MoEF for grant of EC for
want of credible action against Answering Respondent for carrying on
mining operations without EC during the period started from August
2006, when the renewal of mining lease fell due. Despite being
categorical findings of Jharkhand High Court in the matter of in the
matter of Hindustan Copper Vs Union of India W.P. No, 2364 /2014,
wherein vide orders dated 28.11.14 that grant of EC is independent of
credible action for alleged violations of environmental law norms and
the same can be granted on its own merits. Further On the directions
of MoEF, TNPCB also stopped grant of Air Consent and Water

consent after 2013.

Later on, the First Respondent had again taken up issue on the
application for grant of EC filed by the Appellant treating it as a
violation case as per MOEF & CC Notification S.0.804 (C) dated
14.03.2017. Answering Respondent applied for EC under violation
case. The Application filed by Answering Respondent on 16.03.2018
was  acknowledged by MOEF on 19.03.2018  vide
IA/TN/MIN/73566/2018. Based on the above proposal, in the EAC
Meeting held on 31.12.2020, TOR was granted to Answering
Respondent.

On 31% December, 2020 an Expert Appraisal Committee for grant of
Term of Reference, recommended for TDR at the meeting itself.
Finally, a term of reference has been issued by Respondent No.I vide
its letter dated 5" February, 2021 {(Exhibit-R13) wherein MOEF
issued letter granting TOR directing Answering Respondent amongst

others to produce:

a. valid mining lease documents regarding subsistence/ extension
A

of lease up to March, 2030. pw
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b. Affidavit to comply with the directions of the Supreme Court as
per judgment in Common Cause (W.P No 114 /20014 order
dated 02. 08 2017)

VIiIl. The Respondent had already submitted Affidavit dated 21.10.2019
and 20.11.2019 to the effect that it shall comply with directions of
Supreme Court as per the judgment in Common Cause matter, as per
law. Answering Respondent had completed other requirements of
TOR for issuance of EC, the matter is now pending before the Expert
Appraisal Committee of Respondent No. 1 for grant of EC. The
Answering Respondent had also requested Respondent No. 1 to grant
EC subject to the issuance of valid mining lease documents which
mining lease in the honest opinion of the Respondent has got extended

up to 31% March 2030.

IX. In the intervening period though grant of EC was delayed by
Respondent No. 1, Answering Respondent continued mining
operations in the wake of above-mentioned interim orders dated 17"
August 2006 passed by Hon’ble Madras High Court in W.P. No.

25518/2006, under the provisions of deemed extension.

X.  Further, upon Dunite being declared as minor mineral, the Fourth
Respondent and the authorities concerned, refused to issue transports
permits to Answering Respondent allegedly on the ground that
Answering Respondent did not have any environmental clearance.
The Answering Respondent, in light of the facts mentioned above,
preferred a Writ Petition No. 29275 of 2016 before the Hon’ble
Madras High Court, seeking appropriate direction to issue transport
permits. The Hon’ble Madras High Court vide orders dated 21%
October, 2016, directed the first Respondent and other authorities

concerned to issue the transport permits till the disposal of the Writ

e
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“ 5. Though the Learned Additional Advocate General would
submit that the lease, whether such permits can be granted
without obtaining the Environment Clearance Certificate, has to
be considered in the main Writ Petition and the current problem
has arisen only on account of the fact that minerals in question
have been declared to be minor minerals. Therefore, till the
matter is heard and decided, the Respondent should not refuse
to issue transport permits.

The Respondents in W.P.N0.29275 of 2016 concerned challenged the
said order dated 21 October, 2016, before this Hon’ble Court vide
W.A.No.72 of 2017.The said W.A.No.72 of 2017 was dismissed by
this Hon’ble court vide order dated January 27, 2017.

The W.P.No0.29275 of 2016 was disposed off by the Hon’ble High
Court of Madras vide order dated 11" Jan. 2022 where the Hon’ble
Court observed, amongst others, that since the mining operations have
been suspended by the Answering Respondent herein and grant of EC
is in advance stage therefore Respondent can approach Respondent
No. 1 & 2, along with environment clearance, to consider the matter
of renewal of its mining lease.  This writ was later on disposed of by
order dated 11" Feb 2022 giving direction to Answering Respondent

to approach State Mining Dept. with grant of EC from MOEF.

The Answering Respondent after having duly applied for renewal of
mining lease and EC much before the due date of renewal was under a
bonafide impression that EC is required at the time of renewal of
mining lease and during the period of deemed extension of mining
lease under Rule 24(A) (6) of the Mineral Concession Rules, 1960 the
mining operations can be carried out without EC, with the due

consents of State Pollution Control Board.

The Hon’ble Supreme Court has observed at paragraphs 111 and 112

of orders dated 2™ August 2017 in the matter of Common Cause v

Union of India, {2017) 9 SCC 499, as below: \
/s
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(i)Mining leases, where no EC was required under EIA
1994 would continue to operate without an EC; (ii} If
there was an increase in the lease area or enhancement
of production, an EC was required by the mining lease
holder;

(iii) All projects would require an EC at the time of
renewal of the mining lease even if there was no
increase in the lease area or enhancement of
production.

Further in para 90, Apex Court has observed as under
“The existing Mining projects that have a No Objection
Certificate from the SPCB before 27" January 1994 will not be
required to obtain an EC from the Impact Assessment Agency.
Of course, this is subject to the substantive portion of EIA
1994 and I*' note. However, if the existing Mining Project does

not have a no objection certificate from the SPCB, then an EC
will be required under Ei4 1994

XV. Atthat relevant point in time, the Answering Respondent had Consent
to Operate/No Objection Certificate and has been permitted to
continue to operate and have CTO/NOC by the TN State Pollution
Control Board for Mines of the Respondent under the Water Act and
Air Act in 1988 vide proceedings no.

o TI/40025/87/F421 dated 23.06.1988 under Water Act
e TN(3) ‘air/40026/87/F133 dated 27.06.1988 under Air Act

Based on the above judgment, EC is not applicable for Mines having
NOC from the State Pollution Control Board prior to the 1994

notification

XVI.  As a matter of fact, the Answering Respondent till 2013 was carrying
on mining operations with the due consents of the Tamil Nadu
Pollution Control Board and at no point of time it breached the limits
of production permitted under the Consent to Operate issued by Tamil
Nadu Pollution Control Board. Thereafter, Respondent No.4 stopped
issuing consent for want of EC while the 1 Respondent failed to act
on the EC application of the Answering Respondent for a period of
four years despite it being filed 8 months prior to due date of renewal.
When the EC application was submitted before Respondent No. 11, it

/Pl
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did not take any action on the EC application, for the want of credible
action for alleged violation of mining without EC despite being
categorical findings of Jharkhand High Court in the matter of
Hindustan Copper Vs Union of India (supra) wherein it was observed
by the said Hon’ble High Court that processing of EC application and
credible action for alleged violation are independent of each other and
processing of EC application cannot be withheld for want of credible

action.

XVII. Answering Respondent has been making timely compliances with all
the requirements/directions of Respondents No. 1 to 5 in respect of
renewal of mining lease as well as grant of EC but the said
Respondents have not been taking timely action as result whereof

Answering Respondent is being wrongly rendered as non-compliant

XVIIl. In view of the foregoing, it is clear that Answering Respondent
cannot be held to be carrying on mining, without any “lawtful
authority” for want of environmental clearance during the period
deemed extension whether such deemed extension was under the
provisions of Rule 24 — (A) (6) of MCR, 1960 for the period after 20"
August, 2006 or under Section 8A of Amendment Act,2015 for the
period after 12" January, 2015 when the Amendment Act, 2015 came
into force, more so when application for grant of EC was filed in
February, 2006, nearly 6 (six) months prior to the second renewal of

mining lease falling due on 19" August, 2006.

XIX. It is most respectfully submitted that as such the Answering
Respondent cannot be held liable for violation of Environment
Protection, Air (Prevention and Control of Pollution) Act 198, Water
(Prevention and Control of Pollution) Act 1874.

XX. It is most respectfully submitted that though the issue of deemed
extension under Rule 24 —A (6) of Mineral Concession RL\]CS, 1960
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has been discussed in Common Cause Judgment but, there is no
specific discussion as to how a mining project which were obligated
to obtain EC for the first time, at the time of renewal of their mining
lease after 2004 and who has also applied for EC well before due date
of renewal of mining lease, and who during the period of deemed
extension operated under consent to operate given by State Pollution
Control Board would be dealt with when no time limit for filing of
such application was in place in EIA 2006  If it would have been
discussed specifically then some relaxation in either the nature of
deemed extension of the existing pollution control consents would
have been given till the EC under EIA notifications is granted or
refused or if the prior EC would have been the pre requisite for
operations during deemed extension as well, then date of demand of
compensation (as envisaged in Common Cause Judgment) reckoning
with scheduled date of renewal for such mining projects would have
been prescribed or it would have reckoned with the date of refusal of

grant of EC.

XXI. In the matter of Tamil Nadu Small Mine Owners Federation Vs
Secretary MoEF, New Delhi, Original Application No. 136 of 2017
(SZ) which was disposed vide orders dated 30" June 2020, by this
Hon’ble Tribunal in the context of MoEF Notification dated 15%
Januray,2016 requiring all mining projects of less than 5 hectares to
obtain EC. Later on, MoEF vide its letter dated 3™ April, 2017
clarified that no such mining lease shall operate without
Environmental Clearance and shall all such mines which were in
operation before 15" January, 2016 are required to stop their mining
activity and apply to MoEF & CC/SEIAA/DEIAA for seeking EC.
The proponent with such mining lease who continues to operate
without obtaining EC after 15" January, 2016 shall be considered as
violation cases and the same shall be dealt in accordance with the
violation policy under EIA Notification, 2006. The implication this
clarification dated 3™ April, 2017 was one of the isyeq in the nratter.

7
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'sz XXII. This Hon’ble Tribunal, in the said matter, after detailed deliberations
of the facts and EIA notifications and circulars observed that the
applications which are pending as on 31* March, 2016, for
Environment Clearance have to be treated as normal applications and
not violation applications and the authorities are directed to dispose of

those applications in accordance with law.

XXIII. It is most respectfully submitted that that at this belated stage where
application for grant lease renewal of mining lease and grant of
environmental clearance is pending with Respondents for a period of

more than a decade, therefore

a. neither Respondents No. 1 & 2 can refuse the fact of deemed
extension of mining lease for want of environmental clearance
nor Respondent No. 4 or MOEF can refuse grant of
environmental clearance for want of subsisting mining lease /
valid mining lease documents. Therefore, Appellant is entitled
for deemed extension of its mining lease in terms of Sec 8A (5)
of MMDR Act and for grant of environmental clearance.

b. The Answering Respondent cannot be said to be conducting
any mining in the absence of valid mining lease or without any
Environmental Clearance. The Answering Respondent cannot
be fastened with any liability due the considerable delay in
disposal of application for renewal of its mining lease and grant
of environmental clearance by the Respondents. It would be
pertinent to mention here that Respondent has lawfully
conducted its mining operations under the provisions of deemed
extension and had paid all mining royalties and other payable

statutory dues.

In light of the principle laid down in the above matter, the present case of
Answering Respondent who required EC at the time of renewal of its mining

lease on 19" August, 2006 applied for grant of EC, on 9™ February, 2006,
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operations under the provisions of deemed extension, under interim reliefs

granted by the Hon’ble High Court, cannot be held to be in violation of the

EIA notifications.

C. Withdrawal of water without obtaining NOC from Central
Ground Water Authority
The Answering Respondent submits that they are drawing water from a bore
well situated near the mines office and that they are consuming only 40 KLD
towards its captive consumption and are paying Water cess to TNPCB at Rs.
10,300/- per year. Presently since the man power is very less, the daily
consumption of Answering Respondent is very minimal. For grant of NOC
for drawl of Ground Water for Domestic purposes from bore well situated in
the Mines in S.F.No-6  Chettichavadi village Salem West Taluk,
Suramangalam firka, Salem District, of Answering Respondent, it had
submitted an application to the State Ground Water Authority for Ground
Water Clearance on 22.09.2021 and obtained NOC from State Water
Resource Department, PWD, Government of Tamil Nadu vide Lr.no
OT8/AG-2/176/NOC/Salem/2021 dt 17.11.2021. Further, it is also stated that
NOC is not required for with drawl of water less than 100 KLD as per public
notice of CGWA dated 18.08.2021.

D, That Other Respondent authorities have not taken action against
Answering Respondent for mining without EC.

[.  In this regard it is submitted that and as mentioned by Applicant also
4™ Respondent issued a notice dated 04.05.2020 to Answering
Respondent as to why penal action should not be taken against them
under Section 15 of Environment Protection Act, 1986 for the alleged
contravention of the Said Act. An appropriate and a very detailed reply
dated 06.07.2020 has been sent by the Answering Respondent to the 4"

Respondent clearly explaining that the Answering Respondent has not

|
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Further Respondent No. 3 has issued (a) Demand Memo dated 18" June,
2019, (Exhibit-R9) vide ROC.No0.45/2018/D-1/Mines-A to pay
compensation of INR 11.44 Crores (approx.) for mining of Dunite
without EC for the period 2001-02 to 2018-19 and (b) Demand Memo
dated 8™ July, 2020, (Exhibit-R12) vide ROC.No.45/2018/M-9/Mines-A
of the District Collector, Salem-636001 to pay compensation of INR 7.24
Crores (approx.) for mining of Magnesite without EC for the period
2000-01 to 2018-19. The said demand memos were issued without any
show cause or opportunity of hearing. The aforesaid proceedings are
being contested by Answering Respondent and are pending final
disposal, before High Court of Madras in W. A. No. 834 -835 /2020, as

of now.

In view of the above it is clear that other Respondents had already taken
credible action against Respondent on the ground of carrying on mining

without EC.

Para-wise Remarks

With regard to the allegations contained in paragraphs 1 to 15 of the
application, particularly in paragraphs 13 to 15 contained therein, it is
submitted that Answering Respondent is presently not required to obtain EC.
The fact remains that the Applicant did not raise the averments/allegations at
the public hearing and is now very conveniently claiming that the public
speech was not recorded and is now seeking to raise several false and
frivolous allegations. The other Respondents are seized of the alleged
violation and they had already taken actions and it is strictly denied that

Answering Respondent has erred as alleged.

With regard to paragraphs 18 to 21, of the application are concerned, the
Answering Respondent denies and reiterates it averments made hereinabove,
regarding the provisions relating to Rule 24 (A) (6) of Mineral Concession
Rules ,1960 and also paragraphs 111 and 112 containing observations of the
decisions of the Hon’ble Supreme Court in Common Cause (W.P. No. 114
of 2014). \
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With regard to allegations in Para 23, of the Petition it is submitted that t/e
letter dated 13.3.20 only states that there is no provision for issuance of
Letter of Intent and it does not say anywhere that mining lease has not got
extended till March 2030. As a matter of fact, in view of the express
provision of Sec 84 (5} of MMDR Act the mining lease of Respondent has
got extended up to March 2030. Answering Respondent was compelled to
seek the letter of intent only since the other Respondents did not recognize
the admitted deemed extension grantable under Sec 84 (5) of MMDR Act.
The Applicant herein fails to appreciate that auction of mineral is available
only in respect of the mineral bearing land which is not the subject of any
existing mining lease or which is not under reservation U/s 17 of the MMDR

Act.

With regard to para 24 of the petition, Answering Respondent submits that
they are drawing water from a bore well situated near the mines office and
that they are consuming only 40 KLD towards its captive consumption and
are paying Water cess to TNPCB at Rs. 10,300/- per year. Presently since
the man power is very less, the daily consumption of Answering Respondent
is very minimal. For grant of NOC for drawl of Ground Water for Domestic
purposes from bore well situated in the Mines in S.F.No-6 Chettichavadi
village Salem West Taluk, Suramangalam firka, Salem District, of
Answering Respondent, it had submitted an application to the State Ground
Water Authority for Ground Water Clearance on 22.09.2021 and obtained
NOC from State Water Resource Department, PWD, Government of Tamil
Nadu vide Lr.no OT8/AG-2/176/NOC/Salem/2021 dt 17.11.2021 (
EXHIBIT R16)

With regard to the averment in para 25 of the petition it is submitted that the
merits of EIA report is the subject of evaluation now by the 1 Respondent
and the same is not open to challenge or discussion by the Applicant before

this Hon’ble Tribunal. blﬂ
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As on Dec-2020 Answering Respondent has planted 62674 Plants. In
addition to the Afforestation area of 19.23 Ha, it covers avenue plantation
also along sides of the haulage and approach roads, lease boundaries, office

premises, workshop premises, Mines Magazine area etc.,

Inventory of plantation done in the core zone is given in the draft EIA report.
Green belt area in the Afforestation plan of IBM Approved Mining Plan is
shown as part of EIA report.

With regard to “Specific terms of reference” at page 11 item No. (iii) Of the
petition, it is submitted that the damage assessment and the remediation plan
along with the budgetary allocation is explained in detail in Chapter — 13 of
the EIA report.

With regard to Item No. (VIII)it is submitted that during the public hearing
and in response to his query, the Applicant was asked to read MOEF
notification dated 29.08.2017. As per the notification one season base line
study can be conducted at any time even before the date of issue of TOR.
The base line study of this report was conducted from 1.12.2020 to
28.02.2021, which is in accordance with the MOEF notification.

Item No: XIV: Mining plan for the current 5 years 2021-22 to 2025-26 was
approved by RCOM, IBM Chennai region vide letter no: TN/SLM/MG &
DU/ ROMP-1646-MDS dated 30.03.2021, for mining both Magnesite and

Dunite minerals.

Item No: XVI: Since Dunite is associated with Magnesite, Dunite is treated
as major mineral. Draft District Survey Report is not required for Major
Mineral. Further Dunite is declared as Minor Mineral by Ministry of Mines,
Gouvt. of India in the Gazette of India with reference no 5.0.423 (E) dated
10" Feb 2015, after the MM(DR) Amendment Act 2015 Gazetted on 12"
Jan 2015 extending lease of the Answering Respondent for Magnesite and
Dunite up to 31.03.2030 and it is a subsisting lease for Mining Magnesite
and Dunite Mineral. The subsisting lease of the Answering Respondent
I/
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being for Mining Magnesite and Dunite Mineral it has submitted DSR

signed by District Collector, Salem in our Environment Management

Planning Report.

Item No: XVIII: On 17.08.2006 the Hon’ble Madras High Court has issued
an interim injunction in W.P.25518/2006 and M.P.No.l of 2006 in view of
Rule 24(A) (6) of MCR 1960 for deemed extension for a further period till

the State Government passes orders there on and the said writ petition is

pending.

On 21.10.2016, the Hon’ble Madras High Court has passed an interim order
with a direction to the respondents concerned to continue to issue transport
permits to remove the excavated mineral as was done hither to until further
orders. Writ Petition W.P.N0.29275 of 2016 was, thereafter, finally disposed
of by the Hon’ble High Court of Madras vide order dated 11™ Jan. 2022
where the Hon’ble Court observed, amongst others, that since the mining
operations have been suspended by the Answering Respondent herein and
grant of EC is in advance stage therefore Respondent can approach
Respondent No. 1 & 2, along with environment clearance, to consider the

matter of renewal of its mining lease.

Further as per Section 8A (5) of the Mines and Minerals (Development and
Regulation) Amendment Act 2015 the lease of Answering Respondent has
been extended up to a period ending 31.03.2030 and it is not a case of lease

renewal.

With regard to the letter of the Director Department of Geology and Mining
dated 13.03.2020, it is submitted that the same was returned by the Second
Respondent as not provided for and therefore, unnecessary. The Applicant
by making such an allegation, is only trying to mislead this Hon’ble
Tribunal. With regard to the Standard Terms of Reference (TOR) at page 12

of the petition, it is submitted as below: \
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Item no-2:As per letter issued by the Principal Secretary to Government
Industries Department Chennai letter no MS No 191/ MMA/2011 dated
29.12.2011, the change of name of M/s. Dalmia Cements (Bharat) Ltd into
Ms. Dalmia Bharat Sugar and Industries Ltd has been taken on record by the

Government.

20. Item No-7:the Answering Respondent has not made Environment Policy
earlier, but it strictly follows and implements all the Environment related
Laws and reports is sent to the Board of Directors Quarterly. However, for
presenting to MOEF, the Corporate Environment Policy is prepared and
submitted in the final EIA & EMP Report (EXHIBIT-R17).

21. Item No-18: Detailed biological study has been done by National
Accreditation Board for Education & Training (NABET) Accredited
environment consultant. Proof of study is given in the EIA report where
qualitative assessment of flora and fauna around 10 kms and qualitative and
quantitative types of species, number and growth rate are detailed in the EIA
report. Inventory of Plantation is done as discussed above under Paragraph 6
above herein . Description of Flora & Fauna around Chettichavadi Jaghir
Mines for the zone area of 10 kms all around the periphery of the core zone
is issued by TN Forest Department vide C No-598/2021 dt 24,09.2021.(
EXHIBIT-R18)

22. Item No-22: Permanent meteorological data station is available within 5
kms from study area which is more than accurate than primary study data in
limited period. Therefore, the Answéring Respondent has taken more
reliable data for impact assessment. Mineralogical composition of PMjq is
dust containing Silicates of Dunite rock which is (Fe, Mg)> Sios, There is no

free silica observed under thin section studies.

23. Item No-25: NOC is not required for with drawl of water less than 100
KLD as per public notice of CGWA dated 18.08.2021. In case of State
Ground Water Authority, an application was made for grant of Ground

Water Clearance on 22.09.2021 and obtained NOC for 70,000 LPD dated
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17.11.2021. The damage cost for drawl of ground water without EC is
calculated and enclosed in EIA and EMP report.

24. Item No-42:Disaster Management Plan is given in EIA report and

prepared as per TOR and MOEF guidelines.

VOLUME-I CHAPTER-12:

25. SL.NO.10:Mr.Mohan Kumar was replaced by Ms. Bidisha Roy and the
same was intimated to National Accreditation Board for Education &
Training(NABET) in time. There were 3 (EB) Ecology and Bio Diversity
experts, out of whom one Mr. Devanathan left the Company. The remaining
two EB experts are still working in the Company. But both Mr. Mohan

kumar and Mr.D.Devanathan were working in the project before leaving the

Company.

26.With regard to paragraphs 26 of the petition, it is submitted that the
National Accreditation Board for Education & Training (NABET) approved
Ms. Aadhi Boomi Mining and Enviro Tech Pvt Ltd Salem,an approved and
accredited as “A” category by NABET.The statement given by the Applicant

is totally wrong.

27.With regard to paragraph 27 of the petition it is submitted that the EIA
report is prepared by NABET accredited experts only. The consultant has
sufficient number of experts. Hence the statement that EIA report is prepared
without NABET accredited experts is totally wrong. NABET accreditation is
given only based on adequate availability of experts. NABET accreditation

certificate is being filed.

With regard to paragraph 28 of the petition, it is denied that Answering
Respondent is guilty of having committed any offence under Sections 15 and
16 of Environment Protection Act 1986 or any of the Provisions of law and

they have made all efforts to obtain EC as explained earlier.

N
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Application for EC was submitted through Secretary Industries Department,
Chennai on 09.02.2006 and obtained acknowledgment dated 13.02.2006.
Direct application for EC was submitted to MoEF New Delhi on 17.08.2010.
Revised application in Form I based on EIA notification 2006 was submitted
to MOEF New Delhi on 12.10.2011.

Presented Mines case before Expert Appraisal Committee on 17" Apr 2012
at New Delhi.

TOR was published by EAC in MOEF website on 24.08.2012. However, the
mines case was declared as violation case due to 4 Y2 years delay in
submission of application and the delay was caused by the State
Government.

Application for EC was made to MOEF, New Delhi based on MOEF
Notification dated 14.03.2017 to consider under violation case. Again
application was submitted on 16.03.2018 as per EIA notification dated
14.03.2018 and obtained acknowledgment from MOEF, New Delhi on
19.03.2018 vide proposal no: IA/TN/MIN/13566/2018.

Finally, TOR was granted in the EAC meeting held on 31.12.2020 to carry
out one season study and to prepare EIA and EMP report.

Environment Management Plan was submitted on 29" November 2021.
Expert Appraisal Committee of MOEF in its meeting held on 15" December
2021, considered Environment Management Plan on 15" Dec 2021,

recommendation of Expert Appraisal Committee of MOEF, awaited.

Thus the chronology of events shows that Answering Respondent has not
committed any offence and exercised all due diligence to prevent
commission of the alleged offence under Sec 15 and 16 of Environment

Protection Act 1986.

The Applicant, is un-qualified and claims to be an activist. He has
unnecessarily raised unwarranted issues with the sole intention of harassing
the Answering Respondent and has acted with vested interests. It appears
that his attempt is not bonafide but only to cause untold agony and
disturbing the regular precious work of the Answering Respondent. Upon

enquiries made, it appears that the NGO of the Applicant is not a genuine

//' N [,‘\\A i

i

P. G. KALIDASS,
AGENT & MINES MANAGER.
CHETTICHAVADI JAGHIR MINES.
DALMIA BHARAT SUGAR AND INGUSTRIES LTD.,

0. DALMIA MAGNESITE CORPORATION

SALEM-§36 N12



33 o

and bonafide organisation. The Answering Respondent very much doubts
that the Applicant or anyone else genuinely acts in the interest of the
Environment as claimed and the Applicant is called upon to establish the
bonafide of the Petition or the NGO. He claims to represent before he is

allowed to pursue the Application any further.

36. It is submitted that although this Hon’ble Tribunal has jurisdiction and
authority to appoint a committee to go into the manner in which the mining
activities are carried on by Answering Respondent and the compliances with
the statutory requirements with regard to prevention and control of pollution
under various statutes considering the vague and factually false and incorrect
allegations which have been made and the Statutory Respondents have been,
from time to time exercising their powers, the Applicant could neither be
entitled nor justified in approaching this Hon’ble Tribunal seeking any relief
either interlocutory or main reliefs. The Application is therefore liable to be

dismissed as false and frivolous.

It is therefore prayed that this Hon’ble Tribunal maybe pleased to dismiss the
Application with costs and pass such further or other appropriate orders as this
Hon’ble Tribunal may deem fit and proper in the facts and circumstancgs of the

case and thereby render justice. {/\ﬂ
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL (SZ)
CHENNAI

Original Application No. 213 of 2021 (SZ)

S.Sakthivel

Environmental Protection and Anti-Pollution Group

S/o P.K.Subramanyam

Alagu Vinayakar Kovil Street,

Fairland, Salem 636016 ...Applicant
Vs

1. The Secretary to Government of India
Ministry of Environment and Forest and Climate Change
Indira Paryavaran Bhawan Jorbagh Road,
New Delhi 110003

2. The Director,
Department of Geology and Mines,
Industrial Estate, Guindy, Chennai 600032

3. The District Collector,
Collectorate, Salem 636 001

4, The District Environmental Engineer,
Tamil Nadu Poliution Control Board,

Siva Tower, 2™ Floor, Salem 636004

h

The Member Secretary,
Central Ground Water Authority
Jam Nagar House,

18/11 Man Singh Road, New Delhi 110011

6.  The Managing Director, / E”/

Dalmia Bharat Sugar and Industries Ltd. P. G| KALIDASS,
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Chettichavadi Village, Salem West Tk.

Salem 636 012

...Respondents

REPLY TO THE STATUS REPORT FILED BY JOINT COMMITTEE ON

23.01.2022

1. The Respondent has filed a detailed reply to the Application where it has set

out in detail the complete factual background and details as to the mining

operations. The contents of the Reply Statement filed by Respondent No.6 to

the Application, may be read as part and parcel of the present reply to status

report filed by the Joint Committee.

The Respondent No.6 is setting forth its responses to the specific observations

made by the Joint Committee, based on the site inspection conducted on

29.11.2021.

Direction of This

Observations of

Response of Answering

permissions/clearance
from the authorities as
required under

environmental laws ?

Hon’ble Tribunal to Committee Respondent to

Committee Observations of Committee
Whether 6" | The 6™ Respondent is | Answering Respondent had
Respondent is having | not having all | necessary

all necessary | necessary permissions/clearance  from

permissions/clearance
from the authorities as
required under
environmental laws

the authorities as required
laws,
except

under environmental
save and

environmental clearance. The
grant of the same is pending
with MOEF since 9" Feb
2006. Consent under the Air
and Water Acts was refused to
the Respondent post 2013 for
want of  environmental

clearance.

The Respondent is in the
process of complying with
requirements of TOR issued
by MOEF , for grant of
environmental clearance

Whether 6t
|Respondent is having
all necessary

permissions/clearance

The 6™ Respondent
submitted that they
have performed
mining without prior

Answering Respondent had
continued mining during the
period of deemed renewal of
its myining leas®, having timely

a4
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from the authorities as
required under
environmental laws? If
so since when they are

doing so?

EC under  EIA
Notification 2006 and
accordingly they have
submitted the
proposal for Terms of
Reference under
Violation case as per
MOEF CcC
Notification

As per TOR they
completed public
hearing on 3™ Sep
2021 in presence of
District Collector and
submitted EIA and
EMP report. They
continued mining till
2017

filed applications for renewal |
of mining lease as well as
grant of  Environmental
Clearance. Environmental
Clearance is required prior to
the renewal of mining lease
for mining operations on or
after of
However, itis not required for
mining operations during the
tenure of deemed extension, |
more so when the application |
for grant of Environmental |
Clearance has been keptz
pending since February, 2006. |

.

grant renewal.

The MOEF is considering the |
grant of EC to the Respondent ‘
under violation category.

However, Answering |
Respondent is participating in |
the said proceedings without |
prejudice to its contentions |
and remedies qua allegation of
mining without EC / without
air consent and water consent,.

Answering Respondent had
carried out mining operations |

till 27" Jan 2020 and |
thereafter it has opted for
temporary  suspension  of

mining operations to await
grant of EC.
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What is the quantity of
mineral extracted by
| doing  such illegal
miming, what is the
nature of action taken
by authorities taken ,
when such violations
are bought to their
notice ?

§

As part of considering
the application
submitted by the 6"
Respondent for
getting  TOR under
violation  category,
MOEF has issued a
letter dated
25.11.2020 to State
Govt. to take action
against the
Respondent U.s 19 of
EP Act and to submit
report.

During the visit Joint

Committee  noticed
that there are 13
mining  pits  and
measurements  were
also taken ,
accordingly

calculation for finding
out the quantity of

mineral extracted
without EC is iIn
progress

The Fourth Respondent had
already issued notices dated
5t Feb 2014 and 20™ May
2020 U/s 19 of EP Act, which
are being contested by
Answering Respondent and
the said notices are yet to be
adjudicated.

Answering Respondent has
also received Demand Memo
dated 18" Jjune, 2019, vide
ROC.No.45/2018/D-1/Mines-
A to pay compensation of INR
11.44 Crores (approx.) for
mining of Dunite without EC
for the period 2001-02 to
2018-19 and (b) Demand
Memo dated 8" July, 2020,
vide ROC.No0.45/2018/M-
1/Mines-A from the District
Collector, Salem-636001, the
3™ Respondent herein, to pay
compensation of INR 7.24
Crores (approx.) for mining of
Magnesite without EC for the
period 2000-01 to 2018-19.
The said demands are the
subject matter of challenge in
W.A No. 834 & 835 of 2020,
pending before the Hon’ble
High Court of Madras.

The observations that mining
activity is being still carried
out, is contrary to the
foregoing findings according
to which mining is stopped
from 2017.

Answering
reserves its rights to file reply
to the findings on the quantity
of minerals extracted without
EC.

Respondent

Whether any damage
to the

caused

TOR has been issued
with  direction to

Respondent had  already
submpitted its Yemediation plan
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environment on | assess ecological | as part of it Environment
account of such illegal | damage with respect | Management Plan submitted
mining, if so, assess the | to air, water, land etc. | to MOEF on 29" Nov 2020. !
damage caused to the | by alab notified under | The Answering Respondent, |
environment including | EP Act or NABL and | on the basis of ecological
environment to submit a | damage assessment by the lab

compensation to be | remediation plan as directed has submitted its

| recovered from them,
apart from suggesting

remediation plan with budget
of INR 6.46 Crores. In any

recommendations  for | TNPCB  has  been | €VENt, demand has already
restoration of damage been made, vide, Demand
caused to the Memo dated 18" June, 2019, |
environment? vide ROC.No0.45/2018/D-
1/Mines-A to pay
compensation of INR 11.44
Crores (approx.) for mining of
Analysis Report is| Dunite without EC for the
awaited period 2001-02 to 2018-19
and (b) Demand Memo dated
8" July, 2020, vide
ROC.N0.45/2018/M-
1/Mines-A from the District
Collector, Salem-636001, the
3" Respondent herein, to pay
compensation of INR 7.24
Crores (approx.) for mining of
Magnesite without EC for the
period 2000-01 to 2018-19.
The said demands are subject
matter before the Hon’ble
High Court of Madras,
therefore, Answering
Respondent cannot be
subjected to any further
assessment of damages.

directed to collect
water and soil
samples for analysis
and submission of
Report.

Answering Respondent
reserves its rights to file reply
to the finding of the analysis

report
Whether 6" | They have obtained
Respondent has | permission from
obtained necessary | Water Resources =
permissions for W
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extracting
water for
purposes drawing , and
if nmot , what is the
action taken including
the  imposition  of
compensation for
unauthorised drawl of
ground water?

ground
industrial

Dept. for extracting
ground water

It is prayed that this Hon’ble Tribunal may be pleased to take on record the above

responses of the Respondent and dismiss the Application, with costs and pass such

further or other appropriate orders as this Hon’ble Tribunal may be deemed fit and

proper in the facts and circumstances of the case and thereby render justice. "\

Solemnly affirmed before me on this

the 1% day of February, 2022 and

having signed his name in my presence
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL (SZ)
CHENNAI

Original Application No. 213 of 2021 (SZ)

S.Sakthivel

Environmental Protection and Anti-Pollution Group

S/o P.K.Subramanyam

Alagu Vinayakar Kovil Street,

Fairland, Salem 636016 ...Applicant
Vs

1. The Secretary to Government of India
Ministry of Environment and Forest and Climate Change
Indira Paryavaran Bhawan Jorbagh Road,
New Delhi 110003

2. The Director,
Department of Geology and Mines,
Industrial Estate, Guindy, Chennai 600032

3. The District Collector,
Collectorate, Salem 636 001

4. The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Siva Tower, 2™ Floor, Salem 636004

5. The Member Secretary,
Central Ground Water Authority

Jam Nagar House,

I"n.

18/11 Man Singh Road, New Delhi 110011 /( (/u

o I
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The Managing Director,

Dalmia Bharat Sugar and Industries Ltd.

Chettichavadi, Jagir Magnesite and Dunite Mines,

Chettichavadi Village, Salem West Tk.

Salem 636 012 ...Respondents

REPLY TO THE STATUS REPORT FILED BY SECOND RESPONDENT

1. The Respondent has filed a detailed reply to the Application where it has set
out in detail the complete factual background and details as to the mining
operations. The contents of the Reply Statement filed by Answering
Respondent Answering Respondent to the Application, may be read as part

and parcel of the present reply to the report filed by the Second Respondent.

2. The contents of para 1 to 6 of this report are related to the facts leading to

the filing of this Status Report hence, merit no reply.

3. In respect of the averments regarding area of mining lease as contained in
paras 7 to 12 of the report, it is submitted that mining lease area during

different tenure had been as under:

Lease Period Lease Area
{Acres
1 20" Aug 1966 to 27" July 1979 1386.36
2 | 28" July 1979 to 19" Aug.1986 1419
3 | 20" Aug 1986 to till date 1110

4. Inrespect of the averments regarding area of mining lease, it is submitted that
requirement of EC for new mining projects was introduced for the first time
in the year 1994. All other existing mining projects were under obligation to
obtain EC only in case of increase in production and /or upon renewal of
mining lease. It is further submitted that it has been rightly mentioned by

Respondent No. 2 that the application for grant of EC filed by Answering
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AGENT & MINES MANAGER.
CHETTIGHAVADI JAGHIR MINES
DALMIA BHARAT SUGAR AND INDUSTRIES LTD,,
(Gfo. DALMIA MAGNESITE CORPORATION!
SALEM-636 012.



3 [y2r—

Respondent on 9" February, 2006 is still pending for disposal with Ministry

of Environment and Forests.

. In respect of the averments regarding area of mining lease as contained in
para 13 of the report, it is submitted that Respondent Answering Respondent
conducted its mining operations under the provisions of deemed extension
having filed its applications for renewal of its mining lease and for grant of
EC, in a timely manner and both the grants were delayed by the concerned
Respondents due to reasons not attributable to the Answering Respondent.
The later developments of law under which the Answering Respondent is
being held liable, may not be applicable to the Answering Respondent if the
said applications had been disposed of by the Respondent authorities, on time
1.e. in or around August 2006 when second renewal of its mining lease fell

1" July

due. The application for renewal of mining lease is pending since 1
2005 and application for grant of EC is pending since Feb 2006. In the facts
and circumstances of answering Respondent, reliance of judgement of
Supreme Court dated 02-08-2017 ,in the matter of Common Cause Vs Union

of India is misplaced,

. In respect of the averments regarding area of mining lease as contained in
paras 14 to 19, it is submitted that the demand memo issued to this
Respondent on the alleged ground of illegal mining is being contested by this
Respondent and legality of the said demand memos, is under consideration
before the Hon’ble High Court of Madras.

. The findings of the report as contained in respect of the averments regarding
area of mining lease as contained in paras 20 to 24, 28 and 30 are of interim
nature, Answering Respondent reserves its rights to file its response to the

said paras upon submission of final report by the Respondent No. 2.

. The Second Respondent has not provided any basis for its findings contained
in para 25 of the report for assessment of restoration charges of

INR1,11,46,124. Answering Respondent reserves its rights to file its response

3 | P. G. KALIDASS,
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to the said paragraphs upon Respondent No. 2 furnishing basis /details of such
assessment to Answering Respondent. In any event, demand has already been
made, vide, Demand Memo dated 18" June, 2019, vide ROC.N0.45/2018/D-
1/Mines-A to pay compensation of INR 11.44 Crores (approx.) for mining of
Dunite without EC for the period 2001-02 to 2018-19 and (b) Demand Memo
dated 8™ July, 2020, vide ROC.No.45/2018/M-1/Mines-A from the District
Collector, Salem-636001, the 3™ Respondent herein, to pay compensation of
INR 7.24 Crores (approx.) for mining of Magnesite without EC for the period
2000-01 to 2018-19. The said demands are subject matter before the Hon’ble
High Court of Madras, therefore, Answering Respondent cannot be subjected

to any further assessment of damages.

9. In respect of the averments made in para 32, it is submitted that application
for grant of EC in respect of mining of Dunite and Magnesite is pending since
oth Feb 2006. Answering Respondent is not aware of contents of letter dated
5% Nov. 2014 as mentioned in the paragraph under reply and reserve its rights
to respond to this para once the letter dated 5% Nov. 2014 is furnished to this

Respondent.

10.The averments made in paras 26,27, 33 ,34 ,35,36 of the report are related to
the EC Application of Answering Respondent being considered under
Violation Category and credible action already taken/to be taken against
answering Respondent on the alleged ground of mining without EC. In this
regard it is submitted that in light of the detailed submissions made in the
Reply Statement to the Application, the Answering Respondent cannot be
held liable for conducing mining without grant of EC. The MOEF is
considering the grant of EC to the Respondent under violation category.
However, Answering Respondent is participating in the said proceedings
without prejudice to its contentions and remedies qua allegation of mining

without EC / without air consent and water consent, .

11.The proposal of criminal action U/s 200 of Cr. P. C. read with Sec 17 & 19

of Environment Protection Act in pursuance of show cause notice dated 4

/b —
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May 2020 issued by Respondent No. 4, as contained in para 36 of the Report,
is pre mature because the said notice has yet not been adjudicated and as of

no opportunity of hearing has not been granted to Answering Respondent.

In any case, in the facts and circumstances of this matter, so such case is made
out, The Answering Respondent reserves it all rights, remedies and
contention to contest proposed criminal proceedings before appropriate

forum.

12.Answering Respondent herein reserves all its rights, remedies and contentions
to contest the demand memos issued Respondent No 2, notices dated 5™ Feb
2014, and 20" May 2020 by Respondent No. 4 and other proceedings, if any
initiated against Answering Respondent on the alleged ground of mining

without EC.

13.The Writ Petition No. 29275 /2016 as mentioned hereinabove has already
been disposed of by the Hon’ble Madras High Court vide order dated 11"
January 2022, with direction to Answering Respondent to seek EC from the

First Respondent.

[t is prayed that this Hon’ble Tribunal may be pleased to take on record the
above responses of the Respondent and dismiss the Application, with costs
and pass such further or other appropriate orders as this Hon’ble Tribunal may
be deemed fit and proper in the facts and circumstances of the case ar\d thereby
render justice. L%

P. G- IDASS,
AGENT & MINES MANAGER.
C ICHAVADI JAGHIR MINES.

[ ma m'l
Solemnly affirmed before me on this e R RPORATION!
SALEM-636 012
the 1* day of February, 2022 and BEFORE ME

having signed his name in my presence /U./gg/

MS. ) b /208
V- 148 T2 hra Besohs

0 Remras =1
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL (SZ)

CHENNALI

Original Application No. 213 of 2021 (SZ)

S. Sakthivel
Environmental Protection and Anti-Pollution Group
S/o P.K.Subramanyam
Alagu Vinayakar Kovil Street,
Fairland, Salem 636016
Vs

1. The Secretary to Government of India

...Applicant

Ministry of Environment and Forest and Climate Change

Indira Paryavaran Bhawan Jorbagh Road,
New Delhi 110003

2. The Director,
Department of Geology and Mines,
Industrial Estate, Guindy, Chennai 600032

3. The District Collector,
Collectorate, Salem 636 001

4. The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Siva Tower, 2™ Floor, Salem 636004

5. The Member Secretary,
Central Ground Water Authority
Jam Nagar House,
18/11 Man Singh Road, New Delhi 110011

6.  The Managing Director,
Dalmia Bharat Sugar and Industries Ltd.

Chettichavadi, Jagir Magnesite and Dunite Mines,

Chettichavadi Village, Salem West Tk.
Salem 636 012

...Respondents

A

L

I e

G. KALIDASS,
AGENT & MINES MANAGER.
CHETTIGHAVADI JAGHIR MINES.
DALMIA BHARAT SUGAR AND IRDUSTRIES LYO,,
/Glo. DALMIA MAGNESITE CORPORATION!

SALEM-636 012.



N REPLY TO THE REPORT FILED BY RESPONDENT NO.4 DATED
23.12.2021

1. The Respondent has filed a detailed reply to the Application where it has set
out in detail the complete factual background and details as to the mining
operations. The contents of the Reply Statement filed by Answering
Respondent to the Application, may be read as part and parcel of the present

reply to the report filed by the Fourth Respondent.

2. The Fourth Respondent, has addressed the following queries in its report (a)
Whether 6" Respondent is having all necessary permissions/clearance from
the authorities as required under environmental laws? (b) Whether 6"
Respondent is having all necessary permissions/clearance from the authorities

as required under environmental laws? If so since when they are doing so?

3. Paragraph 1 of the Report states that Air Consent and Water Consent for
Magnesite was issued to Answering Respondent and the same was renewed
till 31% March 2013. In the later years it was refused only because the
Respondent was not having Environmental Clearance for which this
Respondent cannot be faulted. This Respondent would like to submit in this
regard that, Air Consent and Water Consent has been refused for the reasons
which are beyond control of Answering Respondent because Respondent No.
1 has not disposed of the application for grant of environment clearance. The

said application has been pending since February, 2006.

4. The other Respondents seem to have collectively taken a peculiar position that
renewal of mining lease is subject to grant of Environment Clearance and also
that Environment Clearance cannot be granted unless mining lease is renewed
and that consents under the Air and Water Acts cannot be given, in absence

of Environment Clearance.

5. In respect of the averments made in paragraph 2, it is submitted that
.. “application for grant of EC in respect of mining of Dunite and Magnesite is
‘pehkding since 9" February, 2006. Answering Respondent ig/not aware bf

3 l.”ﬂf KALIDASS:
AG MANAGER.
CHETTIGHAVADI JAGHIR MINE!
"

HARAT SUGAR AND INDUSTRIES L1

1Clo. DALMIA MAGNESITE CORPORAT
oAl EM_&98 N1D



contents of letter dated 5" November 2014 as mentioned in the paragraph
under reply and reserve its rights to respond to this para once the letter dated

5™ Nov. 2014 is furnished to Respondent No.6.

In respect of the averments made in paragraph 3, 4 and 6 of the Report, the
averments of Answering Respondent contained in its Reply Statement to the

Application, is reaffirmed and reiterated.

In respect of the averments made in paragraph 5 with regard to initiation of
criminal proceedings U/s 200 of Cr. P.C. for offences U/s 17 -19 of
Environment Protection Act. it is submitted that the notices to show cause
issued by Respondent No. 4 in this regard including notices on the alleged
ground of mining without Air Consent and Water Consent has yet not been
finally adjudicated, therefore recommendation to initiate criminal proceedings
in pre mature. In any case, in the facts and circumstances of this matter, so
such case is made out, The Respondent No. 6 reserves it all rights, remedies
and contention to contest proposed criminal proceedings before appropriate

forum.

It is prayed that this Hon’ble Tribunal may be pleased to take on record the above

responses of the Respondent and dismiss the Application, with costs and pass such

further or other appropriate orders as this Hon’ble Tribunal may be deemed fit and

proper in the facts and circumstances of the case and thereby render justice.

~

[y

P.
AGENT

.
INES MANAGER.

LF

HAVADI JAGHIR MINES.

Solemnly affirmed before me on this D(iti“ LAy SUGAR AND INDUSTRIES 1TD.,
160, DALMIA MAGNESITE CORPORATIOM:
the 1" day of February, 2022 and BEFORY: N30 012

having signed his name in my presence /VQé;

(V. KornslaKorre )

paS. Lt J2o8
oo . LUgy
(hornos -4
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ANVNE XL R]

ST ANNEXURE-L.(a)

DaMaC’ement{Bnara%ﬁcg

@ 91 {427) 0

o ! Salem - 636 012. Groms : DALMAGSITE

: Telex : 0450-202DCSL IN
Tomil Hadu, india. Fax : 91 (427) m

¢
L

-~

Ny

The Secretary to the Government SL:GO:55200(1)

Industries (MMDIDDepariment _ July 11, 2005
C AT: 600 009 ;

Thro' The District Collector, Salem. -
Sir, 3 oY
trurhcnh .
We arc submitting the application form in Form J in depliwate under Rule-24A of MCR 1960
for rencwal of the part of the Mining Lease over an arca of 449.364 hectares for mining
Magnesite and Dunite in the S.F.No. 6 classificd as unasscased dry waste in the Chettichavadi
village. Salem Taluk and District. granted through the G.O. Ms, No.74 dated 112 March 1997
by Industries (MMDI) Department.

We have enclosed along with the application form all the required particulars and documents

in Armexures, Figurcs and the Mining Scheme volumes approved by the COM (SZ) IBM,
Bangalore as shown hercunder for your scrutiny and kind consideration.

List of Asmexures, Figures and volumes enclosed herewith:
01.  Statc Bank of India challan No,051002 dated 27.06.05 — Ammexure - L in duplicate

02. . Attested copy of the certificate of Incorporation No.8 of 1951 - 1952 — Amnexure - I,
in duplicate

03. Mining ducs clearance certificate for Daimia Cement (Bharat) Ltd., - Annexure - I,
in duplicats

04. Mming dues clearance centificate for Dalmia Cement (Bharat) Ltd, C/o. Dalmia
Magnesits Corporalion ~ Annexure IV, in duplicate

05, Affidavit that uplo dale income tax refums are filed and income tax is paid -
Annexure V, in duplicate

06.  Affidavit that vpto daic income tax retums are filed and income tax is paid issued by
the Company Secretary of Dalmia Cement (Bharat) Lid,, - Annexure V1, in duplicate

07.  Affidavil supporting the status of Mining l.eases — Annexure VII, in duplicato

Scanned by CamScann.r
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08.

10.

11

20
G.Os. for gront of Mining Leascs / Rencwal of Mining Leascs, in duplicate
Magnesite & Dunite Minerals Mining Lease in Tamit Nadu.
() G.0.Ma.No.74 dated 11* March 1997 - Amnexurc VIIL
Limestone Mineral Mining Loases in Tamil Nadw.

®)  G.O.Ms. No. 534 Industrics Department datod 27 August 1998 — Anmexwe -
X.

(c) RCNo. 17783MM4/2002 dated 27.01.2004 — Amnexure X.

(d) RCNo.148 12/MM4/2003 dated 25.05.2005 — Annexure XL

(¢) G.0MaNo.2802 Depastment of Industrics, [abour and Co-cperated dated 31
May, 1965— Annexire XIL

) G.O.Ms. No.262 Industries (QVIMA2) Department dated 15.11.1995 -
Annexure XI.

(@0 G.OMs. No.263 Indostrics (MMAZ) Department  dated 15.11.19%5 -
Ammexure XIV.

1) G.OMsNo. 2 Industrics (MMAZ) Department dated 05.01.93 - Amnexure
XV.

@ G.O.Ms. No.258 Industries (MMAZ2) Department dated 14.11,1995 -
Annexure XV1

G  G.0(3D)No.l Industrics (MMA2) Department dated 08.01.2002 — Anmeaure
XVIL

Gencral Power of Atlomey of the Whole Time Director Shri N.Gopalaswamy —
Annexure XVIIL

Plan showing susrender of part Mining Leaso arcas 10 be surrendared.-Fig.No.1

Plan showing the arca applicd for renewal of Mining Loase. Fig. NoXl

Scanned by CamScanner
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12. m@.wofﬁwmnhg&luncwiﬂuwlm cmﬂniﬁhgphmr&&xﬂomin

13. Appraved copy of the Progressive Mino Closuro Plan with a voluma containing Plans
| & Sectioru in Plates.

Wemwmquos_tymngoodulvnawgmuﬂw:cmwalofdwpmufmsh{mg
Leasehold over an oxtent of 449.364 hectares and do the needful,

Thanking you,
' Yours faifully
MDW LTD,
m
GENERAL MANAGER
Encl ; as above,
ktr:

Scanned by CamScanner
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FORM J

APPLICATION FOR RENEWAL OF MINING LEASE
- in duplicate -

Through : The District Collector, Salem

Sir,

Wemquegformcwﬂofwmmglmmdathcmnﬂnl
application fec payable onder sub-rale (3) () (2) of ruls 22 of the

Chafizn No. 051002 dt. 27.062005 is enclosed.
yi The required particulars are given
below :
0] Name of the spplicant with
complete address:

(i)  Istheapplicanta private
in dividual/peivet y

(i) In case the applicant is -

() Pmrssionarnmuorbuslm

Dalmiacamn(nhmat)ud.
C/o Dalmia Magnesite i
Salem : 636012

A public limited company

Mining of Magnesite & Dunite
Mincmis,

Monoliths & Magnesia Casbon Refractory Bricks

Scanned by CamScanner

Concession Rales, 1960, ( A mmof Rs.2,500/- being the
«aid roles has been deposited. State Bank of India , Salem
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-

(vi.g)

(vid)

(viii(2)

(ix)

(x)

{xA)

®)

®

)

No.and(m:sol'thcvalid
clearance certificato of payment
of mining dues ( copy enclosed }

an affidavit,that up-io-dste
Income tAX FCNINS, a3 Pres-
cribed under the Income Tax Act,
1961, have been filed and the
tax due, including the tax oo
account of self-assessment has
been paid )

Particulars of the miming

lease of which renewel is
desired.

Detnils of previcus renewal
granted, if enry

Period for which renewal of
mining leasc is required

Whether renewal is applied for
the whole or part of the
Leaschold

Docs the applicant continne to
Xave susface rights gver the
area of the land for which be
;aquimrmcwnloﬂhcmh:ing
ease.

If not, has be obiained the
consent of the owner and
occupier for underiaking
mining operations, If so, the
consent of the owner and
occupier of the land obtained
in writing be fled.

No. ROC 512/2005/Mines-A/dated =1
26.4.05 ( copy enclosed )

An affidavil that up-lo-date
imomctaxmtm-nsﬁledandﬂ):
1ax doc has been paid, dated 8
April, 2005 is encloscd

Anmduum(ﬁlﬂghﬁ)
lmth.No.ﬁofCh&tﬁq:mdi

apply for rencwal of mining Jease
over an arca of 449.364 ha. and
surrender part lease arcas measuring
82.616 ba_ as shown in the enclosed
Sorvey Plans.

Renewal of Mining Lease sanctioned
in G.O.Ms. No. 74 Indostrics (MMDI)
Dept dated 11 March, 1997, Govt.
of India Lt No.24159/MMDL/91-2 dt.
9,12.97 and Govt (Industries Dept)
LrNo.5036/MMD1/98-1 dt. 12.3.98

Renswal of Mining Leacs is
required for 20 years from 20.8.2006

Renewal of Mining Lease is applied
for part of the Jeasehold i..449.364 ba

The leasehold area is elassified as
unassessed dry waste, owned by the
Government. E

Not spplicable

Scanned by CamScanner
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(xB)

0

(xD)

Particulars of the arcas mincral-
wisc In cach Stete
by affidavit for which tha sppii-

Cﬂn{otnnypum Joint in
interest with him,

{a) alrcady holds under mining lease

) has already applied for but not
granted: or

©) being applied simnltaneously
a mining plan which shall include -

{a) the plan of the area showing the
mature and the extent of the mineral
body, spot or sparts where the
excavation is to be done in the first
year and ifs extent, & detailed
ooss-section and detailed plan of
Mc)dmvaﬂonpmedon

mining ( for the first five years
of the lease )

) the details of geology and lithalogy
of the zrea, the extent of mannal

{c) annyal propram and plan for
excavation ( for five years) and

- (1] the plan of the area showing nataral

water courses; limit of reserved and
other forest areas and deasity of trees,
assessment of impact of mining activity

of Forest, Land surface and Eavironment
incloding air and water pollution,

and details of the scheme for afforestation,
land reclamation, use of pollution
cootro! devices).

In the mincral going 10 be used in bis own
industry 7 So give full details, ( for “ own
industry “ See Explanation under Rule
24B)

Status of Mining Leascs applied /held
by Dalmia Cemcat ( Bharat ) Lid. in
Tnmﬂ.naduuoanOSmppmcdbyan
affidsvit are enclosed ;

1581.660 acres

2093.360 acres

Nil

The Mining Scheme approved by the Controller
of Mines (SZ), IBM, Bangalore vide leiter No,
TN/SLMAMG/MS ~170 /82 dt. 18,9.2003

and the Progressive Mine Closure Plan, a
componert of the Mining Scheme approved by
the Controller of Mines ( SZ ), IBM, Bangalore
vida letter No, TN/SLM/MG/MS-170/ SZ

dt. 27.10.2004, incorporating all the required
particalars and the plans and sections in plates
valid opio the date of Tease expiry Le. 19.8.2006
are enclosed herewith,

. fdodf

lfdalf

Nidolt

= Yes, the Raw Magnesite prodoced from
the Chetti Chavadi Jaghir Mines

is entirely for self consumption in

our own plant for the mamfacture

of Dead Bumnt Magnesite, which in

tumn is used for manufacture of
Refractory monoliths, Magnesia
Carbon Bricks and high thermal

Shock resistant mognesite bricks

in our Plant
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(xi) Incasc the renawat applied for is
only for part of the leaschold :

(@) the arca spplicd for rencwal

() description of the arca
applied for renewal (descxip-
tion should be adequate for

© pasticulars of map of the lease-
hold with ares applisd for
renewal clearly marked on it
(attached)

(d)  particalars of existing or
created dimps of ore, if any.
(xii) Means by which the mineral is
to be raised,i.e. by hand,

labour or mechanical or
clectric power.

(xiii) Manner in which the mineral
raised is to be utilised :

(@ for mamfacture InIndiaz -

()  for exports 10 foreign countries -

449,364 ba. of land

LOCATION OF THE AREA

The mining leaschold arca is situated in the

Chetti Chavadi viflage in Salem District

in the Registration District of SALEM

Sub-District and Thana SALEM bearing cadestral
Survey No.6. The Chettichavadi village forms part of
the Chalk Hills of Salem and is Jocated between
Lattitudes 110 43'15" and 11°44°30", Longimdes
between 78°07°00" & 78° 08°20" and falling within
the Limits of Survey of India Topo Shect No. 58 I/2,
The lcaschold area lies to the East of Karunkarado.

To the south of this area lies the Nagamamalai Reserve
Forest, The northern boundary of the lease area coincides
with the limits of the Knrambapaiti Reserve Forest lying
al the.South Westem foot of the Shevaroy Hills, In the
North, adjoining this area lies the mining lease area

of Tamil Nadn Magnesite Ltd. and in the West lics the
Mining Lease arca of Burn Standard Company Lid.

Map exclosed

The cxisting stock of Raw Mgnesite ere as
on .0107-2004.15..199282:124. . onnes

Mining by scrni-mechanised method
Ore collection, dressing & stacking are
done manpally, Drilling, dozing, spoil
removal are carried out by heavy earth
moving machinery,

For Dead buming in Rotary kilas either by
feeding disect or through Ore Beneficintion
Plant

Scanned by CamScanner
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(¢) inthe former case the industrics It is required .in
in connection with which it is (i) Refractory industry
required, should be specified. (i) Ccment industry
In lhe.l.atu:r case, the countries (iii) Chemical industry
to which the Mineral will be (iv) Ferro Chrome industry
exporied and whether the (v}  Dunitc is used in Refractory indnstry
mincml.is to be exported after and in Foundry as olive sand.
processing or in raw form should
be stated.
(tv) Details of output during the last Output during the past 3 years
Three years and phased program Raw Magnesite (MT ) Dupite (MT)
for production during the next 2002-2003 42187 1749
three years nlong with a layout 2003-2004 31431 1823
plan for development, if any, 20042003 42081 9%
X .
2005-2006 42,500 3000
2006-2007 42,500 3000
2007-2008 60,000 3000
Layout plans for development enclosed
(xv) In case of coal, details of
existing railway transport
facility available and Not applicable.
additianal transport
facility, if aoy, required.
(xvi) Any other particulars which the applicant  Nil
wishes to fumnish
We do hereby declare that the particulars farnished gbove are correct and are ready to
Ao furnish any other details, including accarate plansas required by you before the
b Grant of rencwal of the lease.
Yours faithfully
For Cheiti Chavadi Jaghir Mgnesite Mines
Of Dalmin Cement ( Bharat ) Limited
- AR(G-‘-——-
Signature nnd'
- _ N, AP wAnY
P Solewi-12 ’ Wonie i Disect
Date: 06-07-2003 DAAAPRAA AT G

N.B : If the application is signed by an nuthorised agent of the spp Power of Aitorney should be attached).
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N e ANNEXURE-L(b]
* J———— . e — - "
= DzimlaCement(BharatjLte
. © . 91 (427) B4 B¢
E salem - 636 012. Grams : DALMAGSIE
& Telex :0450-202DCSL I
Tamil Nadu. India. Fox = : 91 (427)z2Ba%a

-In Triplicate-

The Secretary SL:G0:55200 (1)
Tndustries (MMDI) Departmant July 11, 2005
Govt. of Tamilnadu
CEENNAI : 600 009

Thro’ : The Disatrict Collector, Salem.

S5ir:

A sub : Submission of our proposal to surrender part leaso
area of 82,616 hectares out of the total 531.96
hoctares of the Chaettichavadi Jaghir Minos Lezse

' area in S.F.No.6 of Chettichavadi village, Salem
£ raluk & District, Tamilnadu. ’ s
= W ek

We submit to state that as per Government Order in G.0.No.74,

Department of Industries ZIabour and Co-operation dated 11%

i 4 P March, 1897, we, Dalmia Cemant (Bharat) Limited, Dalmizpuram
*V 4 ‘having our Bead Offica at 11% & 12" Floor, Hanmsalaya

ding, 15, Barakhamba Road, New Delhl '~ 110 001, were

{\ granted with renewal of mining lease for a period of 20 yearsa

- T%0.08.1586 to 19.08.2006 for mining Magnesito and Dunite

_:\_,,,TF \ogY %‘l?g;als over an extent of 531.98 heataxes (1314 acres) in

§ GBO' cag OO

« & 545 F.No.6 of Chettichavadi village, Salem Taluk and District,
Tamilnadu.

Oout of the total mining lease area of 531.98 hectares,

presently we have applied for xenewal of part mining lease

area over an extent of 449.364 héctares only in FPorm J under

Rule 24A of MCR 1960 vide our letter even dated for mining

Magneaite and Dunita,

Scanned by CamScanner
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Wa alsoc submit hereby our proposal to surrender part lease
area measuring 82,616 hectares as datailed hereundar: '
(a) Part mining leasa area in ‘C’ Block on the north:

A portion of the area demarcated on the northern most part of

the loase area measuring 61.80 hectaras is proposed to Dbe
surrendered for the following reasons:

(1) Mineral reserves have been removed upto the level of
360 m.RL above MSL. Furthear, it is not possible to win

the ore econcmically due to very poor ore availabhility
in this part.

{ii) In the central and eastern parts 'of the area there arxe
non ora baarxring areas.

(111) ‘On the northern and western sides it bas commen
boundaries with the Tamil Radn Magnesite limited mining
area and Burn Standard Company Limited mining area
respectively. It is not possible. to carry out mining
coperations in these directions as we have reached the
safe limits by maintaining prescribed bench heights.
Purther, we ara constrained to mine deepar until upper
benches are extendsd beyond the common boundaries which

is not feasible for us.

(b) Part mining lease area in the ‘B’ Block on the east:’

A portion of the area demarcated on the eastern border of the
lease ' area measuring 1.03 bectares marked as b(i) being
davelcpodbythhlodlvulzgo;mnchmtasapondfor
irrigation purposo and ‘' anothar portion of the land which ia
devold of ore and under encroachment by the local villagers
measuring 2.93 hectares marked as ‘b (ii) totalling 4.86
hectares of land 48 proposed to be surrendered for the
following reasons:

Scanned with

"CamScanner
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(1) These areas are not useful for our mining activities,

{(c) Part mining lease area in ‘A’ Block on the west:

A portion of the area demarcated on the western most part of

the' lease  area measuring 15.147 hectares is proposed to be
surrendared for the.following reasons:

(1) Major portions of this area are non-ore or very low ore

e bearing areas and hence cre avallability is wvery poor.
{ii) In the westexn most paxrt, the top benches have already
been pushed to the unltimate limita by maintaining
prescribad banch haights and widths. We cannot push
the banches on the north into the adjoining Burn

Standard company area also since tha lease area is vary

{d) Fart Mining Lease area in MT Blook in ‘the South:

A poxticn of the. land on the eastern border of the MT Rlock

under encroachment by local villagers for long measuring 0.809

e hectare i3 proposed to ba surrendared for the following
reasons:

(1) The area is under- encroachmant by the local villagers

since long.

_(:L:L) The area ia totally barren and is dewvoid of any ore.

. (144) ﬁeuuismynmwmdwulnotbemfulforour

mining aoctivities.

+e»| Scanned with
"=} CamScanner
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Totally the Ccmpany proposes to surrender 82.616 hectares.

Block Demarcation
C.Block {a)
B.Block © b
b (11)
A.Bloak [(=}]
MT Block (d)
I TOTAL

Area

——

61.80 hectares

1.53 hectares
2.93 hectaras

15,147 hectares

e ]

82.616 hectares

Area proposed to ba applied for

Mining lease reumowal

Total laaxse area at present

449.364 hectares

. —— .

531.980 hectares

Please seo part mining lease area surrendar plan enclosed.

Wenwnquutyougoodsolmtoacéeptmprcposalto
surrender part lease area over 82,616 hectares and grant
renewal of the part of the mining lease hold over an extent

of 449.3

\0 e si&wg‘w a. Q) 'ncz.r_n:.pv PN NO.2 AY Y4
wd:w |§!;§ _RL-Q&a\.- Lwan=lt D pTHKk ooy

Thanking you,

Youra falthfully

For Chattichavadi Jghixr Magnesite Mines
0f Dalmia Cemant (Bharat) Limited

MR

Bignature and desigoation of tha
: cant.,

Placa : Sq\emr-m. .

pated : 1l .7.200%.

Encl as above

i" -1 Scanned with
“} CamScanner
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Winks Tiee Dincar
DALMRA CIVENT (BHARAT) OTO.
DALMEAPURAM- 621 451
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s ANNEXURE-L{c) bo
FORM - D - :

Receipt of appllcatioﬁ for renewal ‘of mirfirig lease

»

» See rule 23(4)
GOVERNMENT OF TAMIL NADU

Roc.980/2005/Mines-A/ Dated: 11-7-2009.

Becefvéd the application with the following .’
encloéures for renewﬁl of minihg lé;s; of Tvi. Da}mia
Cemed% (Eh;rét) Limi ted, 670. Dalmia Magnesite Corporatlon,
Saleq-655_012 on 11-?-2005 for about 449.36.4 hectares of
porambékq land located in S.F.No. 6 of Chettichavadi
village, Salem'faiuk, Salem Diétribt for mining Mnénesitc

and Dunite.

. -

Enclosures:

1) Application in Form-J in triplicate il

"»2) Chalan forfs,2500/- remitted at S5.B.I.Salem on 27-6-203%

3) Atftested copy of the Certificate of Incorperation Nu.8,
of 1?51-195 . .

4) Mining dues clearance Certificzte for Dalmliu Cement
(Bharat)Limited issued by the Collector, Trichirapalli.

5) Mining Dﬁé?'bi&arance certificate for Dalmia Cement
(Bharat) Limited issued by the Collector, Perambalur.

© 6) Mining dues’ clearance certiflicate for Ixlmiu Cement
(Bharat)Limited issued by the Collector, Salem.

7) Affidavit that upto date Income tax returns are filed
and Income tax ls pald . :

B) Affidavit that upto date lncome tax returns are filed
and income tax is pald issued by the Company Jecretnry
of Dadmia Cement {Bharat)Limited.

9) Affidavit supportiﬁg_the'status'of‘Hinlng leases,

10) G.0s for grant of mining leases/rcnekal of minlug leas
4, G.0,Ms.No.7h, dated 11-3-1997.~ Magnesite & Dunlite.

P.T.u.

Scanned by CamScanner



4
2=

Limestone Mineral Mining leaaes in TamilNadu.
ii. .0.Ms.No.534, Industries, dated 27-8- 19?8.

iii.ﬂxBCommissioner s Proceedinga Re. No, 17783/
MM4/2002/dated 27-1-2004.

iv. Directorts Proceedlngs Re.Mo. 1&81?/MM&/?003
dated 25-5-2005.

- ¥. G.0.M5,No,2802, Industries & Labour and Co~cperate
dated 31-5 1965..

vi. G.0.Ms.No.262, Industries (MMAE)Department,
datEd- 15-11 1%5' .

vii,G.O0. Ms,No. 263, Industries (MMAZ)Department,
dated: 15-11-1995,

viii,G,0.Ms.No. 2, Industries (Mvm2) Department,
dated 5-1-53,

X, G.0.Ms.No. 258, Industries (MMAz)DepArtment.
datEd 1‘! 11-19950

X. G.0.(3D)No.1, Industries (MMA2) Department,
dated: B8-1-2002.

11, General Power of- Attorney of the Whole Time Diregtor
Shri N, Gopalaswamy,’

1% Plan showlng Surrender of part Mining lease areas
to be surrendered. - - :

9. Plan showing. the area applied for renewal or
mining lease. ; 3

'\J/fiq. Approved copy of the Mining Scheme with a volume
_containing plans‘& Sections in Plates.

\j/ 16. Approved copy of the Progressive Mina Closure Plan ol
W1th a volume containing Plans & Scctions in Plntes.

) J : - -
Ploce: Salem ; ;'
Date .. 11'7"'2005: FO ] \ ! ]
To ; x '

\\1J=95

Tvl, Dalmia Cement (Bharat)Limitddl,.
C/o. Dalmia Magnesite Corporation
balem-636 012. .

+ 1t

v

B e
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i Dalmia Magnesite Corporation

= ] FANep ara e gt s
E@ {7170P : DALMMA CEMENT (DMARAT) LTD.} o 91 {(427) F3ABE0DE A0

Groms : DALMAGS I}
Salem - 636 012, E-Mall : dalmag@eth et

Tami! Madu, Indla Fax 1?1 (427) 2345616

""._ - A In Inphca!e /f/‘ ,.J}
% . SL: GO: 5320001 {f Fobrug:
F

1“"
; e TR
The Secretary 0 ‘.9 ""T ey
Inklustrics Departrirc: “\_ &

,.\'.
! Govt. of Tami! Nadu \’J\e-- 7,,1” Ay )
CHENNAL : 600 009 3

s

Dear Sir:

,

D Sub:  Submission of application for the issue of Environmental Clearance
iy B (EIA Motilication 1994 ) for renewal of our Mining Lease in Chelti Chave
: Jaghir Mincs, in S.F. No.6 of Chetti Chavadi village, Salem Taiuk & Disizic
Tamil Nadu, for mining Magnesite and Dunite

We submit to statc that as per Govt. Order in G.O.Ms.No. 74, Depactment of Industr s, |
) aned Co-operation dated 1™ Maret, 1997, we, Dalmia Cement ( Bharat ) Limiited, Datinie
»© and having our Head Office st 11" & 12" Floor, [ansalaya Building, 15, Barakhamba
. New Delhi — 110001, were granted  with renewal of mining lease for a period of 20 vears -
20.8.1536 to 19.8.200¢ “r mining Magnesite and Dunite mincrals over an extent of 501
“Hettares (1314 acres J in ST.No, 6 of Chetti Chavadi village, Salens Taluk and Diict

Nl g

Gut ol‘ the totel mining lease aren of 531,98 heelares, presently we have applicd i
mmmu teasc  over an cexient of 449.364° heetares  onty and surrendering pas s
measuring 82.616 hectares vide our letter No, SL:GO- 33200(1) dated July 11,2003,
.t I o
As per MOEF  Circular dated 28" October! 2064, the unit has to cbtain ©evire o
Clenrance under (he EIA Notification 1994 at the Iiimc of renewal of our mining lease. 1
15 stated that the proposai for obtaining the Environmental Clearance ‘has ta be r.

Ministry of Environment and Forest through the State Governmient dealing with minine !

* ——

REGD .OFFICE : DALMIAPURAM (TAM LHADU)}-G21 631
ANSALAYA 11TH £ 12TH FLOORS , .8, No 364,15 DARAMHARE A 1
HEWY DELI - 110 o,

oot 3 : = . o5 T o ot T A0 ST e b g B B IS
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1y view of the above, we are  slosing three sets of the following dezuments for ennbling your
geodselves 10 recommend our case and to forward the proposal for issue of the

v Egviromnental Clearance * to our mings |

L s Appliéa(ion Form ( Schedule II )
) 4 2. : “ Questionnaire for Environmental Appraisal
eSS Sl fmlmiine % Y g

; SEARILE 3. ot Comprehensive Report 0;’1 Environmental Impact
\ " Assessment and Environmental Management Plan
: - “approved by IBM (SZ), Bangalore 775 L, L o
Rt ( One Original copy & Lwo Xerox coplos ) '

Eoaatie 67 Bhiorhes O b o et e
! ; 4 7:New Mining Plan approved by IBM ( SZ), Bangalore
. s { Three xerox copies of the Original )
o We request you to kiﬁdly de the needful.
- thianking vou, _ .

R R R ‘

oy . : Yours fuithfully,
I o gm0 o) For DALMIA CEMENT ( BHARAT ) LTD.
s (AR 9 o L O { f\ﬁ-%rrf ,_‘_\P:'—QJ""?-,

: \persontaend g | : L

] PR G R T R :

BV L i [ (N. GOPALASWAMY )
: WHOLETIME . DIRECTOR
) N, GOPALASWAMY
< : | Whole Tima Dlseater
: t DALMIA CEMET (BHARAT) LTD,

- Encl: As above. ; DALMIAPURAM-621 651
gl LY R ! .“' = :-r-'_'_r:;."_'r__.:‘_hu..- i o i PR DlST. '“UCHY ‘TN‘“W\DQ) oy
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ANNEX - p _ o

IN "HE HIGH COURT OF JUDICATURE AT MADRAS
( Special Original Jurisdiction )
Thursday, ti:e Seventeenth day of AﬁdﬁstlTup.Thousand Six

PRESENT

THE ON'BLE MR. JUSTICE K.RAVIRAJA PANDIAN

MP No.l of 2006
IN WP.25518/2006

UALMIA CEMENT (BEARAT) LTD, { PETITIONER ) )
A COMPANY INCORPORATED UNDER THE INDIAN
TPWMPANTES ACT 1913, THRVENG ITS REGISTERED
DFFLCE AT DALMIAFJRAM,

{.15T . TIRUCHIRAPAL .1,

TAMIL NADU, INTER ALYA, CARRYING

N BUSINESS UNDER THE

HAMIE AND STYLE OF

DALMIA MAGNISITE ORPORATION AT

GALEM, TAMIL NADU 636 012,

WEP.BY TTS LEGAL

ADMITHUHR SN MIVTH

LRl STATE OF TAMTLNADU - { RESPONDENTS }
YERL Y 1TSS SECRETARY TO GOVT.,

PHIAMTMENT OF TNDRISTRIES

I bt AND CO-OPECATION,

LORT 5T GEMRGE, CENNAI-O,

TiiE DISTRICT CU.LECTOR
YnLEM 636001,

Petitic praying that in the circumstances stated therein
and in the affida it filed therewith the High Court will be pleased
70 pass  an orcer of ad  interim injunction restraining the
coopatdents Lhelr men, agents, servants and persons claiming undes

Lhrouglh them rom interfering with the mining of the aforesaid
vanceals by the p titioner at the Petitlon Schedule Premises and tun
comninae insue pe ‘mits for removal of excavated minerals from the

-ttt smeheduls premizes on payment of the regquisite royalty

jrorerbnyg dhisposal of  the  applieation dated 11.7.2005 pending
'--.’. ’ hlr-.. .,'\”al \‘!_f?l'}ﬂf

TR

AL NNAT7TS
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“"HEDULE (¥ERox ‘copy ENCLOSED) -

' '-:Ordq:a;: ‘; " This petitien I-'ct:un:i.m_:; on for orders U
Ferusing the P.g_f_z,gi 4 1§$qq!fggh§~fgiﬂ‘f£1da_:vj;§m|f.'f_.led. 40 8upport there
and upon: heafiin fRArgumentsof | My, 4l POORNAM, |' Advocate for ¢

K u

Petitioneg’ é’“nd“‘-‘f i ans Ralrlof thaf .R."-,T,{j;IRUGNANAH, SPL.G,P.
»ehalf ‘of it m:ﬁ@.%@ M?%’%&hﬁ:mmm:xufs%&m;mmm Prder:-
1ar a v»n--.--mt:" o [ 133 il L LTS froen iy IS
The 1. arned .counge) for the Petitioner

€figinal l-capg ' pPeriod, granted ip favour. of the petitioner p.
vxpired., py ! A9.853006 " ang .- the - Petitioner phag Preferred ,
Application on 131 .1?;;;.2005_;fq:._rgi'gewal of: the- lease, However, th
Respondentg& -Slpq_t;p‘:me;rn@,ént«'!uhas; nog .« disposedﬁ; of the sajy
Application' n:li’-‘qu‘.-_i!;aft:.%,'. Ci )

sSubmit that

b ) M.“m'i‘_;-;u ) y: I T TR - B g .
in vies of the#st 20Xy - ov:.sfg i :“Rule.'24 (R) (6) of p--
Mineral Cop:'ea‘a_id}%s%?i 5 lgﬁg‘%‘fﬁ"’ é'n'p ﬂf} ati
macle withip the ¥y ?’:?'fé‘fé’fred to: in._sub-;y'le'{(s.]r) is ‘not
by the State Gpveﬁmept, the leage period ‘-sh'al_lt be deemed . to hawv
been extende ,byé:fp:"ffu'::ther .periog.-'ﬂ:;i.l..l-i.‘._.i'he Stahe.&quex‘nment pPasse:

0rRrs  thereqy, Tthere will v he™ap 0rder ofy interin injunction
Nat Loe ! ,.; ‘_" o X "" '
i} . ‘: 13 -sd/-~ i .
“’: ( ‘ {; wq MR 171'08/2'90‘_6,‘ :
] -I"-" v . ] \ oy :
.'-‘- \ g ‘ ‘; SIS A i)
h

"/ TRUE copy‘;’ :

i..-c %

u

.E‘;lib,,AssistadE_'?E}ggfjﬁ_’qiar _E“'St:atisi;;.jspa /R2CI5)
CLF CRigh cai:ﬁ&?m%ar 5. 104

-

TG

1 fHE SECREThRY TO GOVT.,
GUYELNMENT oF TAMIL NApU, DEPARTMENT oF

INIAISTRIES LABCUR' AND""C}QORERI\'I‘_ION, FORT 57T
GEORGE, CHENNAS -8,

:..'?.‘(‘ (18
st

MUl DISTRIC cqhqeé’:?‘bn
LALLM n316001, "Iﬂ.r

LR N

Al 00471
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in the Registratior Distriet of SALEM S
bearing Cadestrp) Survey NoG

Name o4 the Distriet

. Salem
Name of the Taluk : Salem
Name of the Village * Chetichayag;

13.0n the North b by MUNGALPADI KARUPPUR &
THATHAYAN (FARPATT] VILLAGES

14.0n the Eqagt by CHETT ICHVADI LANDS

L5, On the South by VELLAKKALPATTY, ALAGAPURAM &
CHETTICHAV » ADI VILLAGES ap :

16.0n the West by ELLAKKALPATI‘Y & KARUPPUR VILLAGES
hereinafter referred to as “the said lands", :

p s il

; = :'3&1-
Y jzlﬂ
L’n L
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FELIZTeRED FOST WITH AD

Toe NMractnor,
1y 01 Envirconmant & Forest, atu b
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-in duplirate-
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P

saran Bhavag,
1

METT LG

foci Rpad,
itaw flalhi - TG OO,

~

Lear Jirllesr Madam,

iz

wid

Tuhrsubmizelion of application in duplicate for issua of
“Environmencal Clearance” (EIA Nolificarion - EUR L DAY

Chettachavad: Jaghir Magnasite Mines, Zalem Taluk &
Gislrict, Tamil Nadu.

cated 1o the S.F.No.&/] of Chettichavads villags Calem T
& Distraot, Tam iNadu for supplying Magreslte cre o our

farlory lorated in bLhe closa vicinaty.

The first Minilng lcasa renewal granted over an area of 531, 9%
Wectares thro’ the C.0.Ms No.74 dated 11°% ,March 1907 oy
Indusitrien (MMDI) Department, Tamil Nadu, expired on 19,4, 200¢.
#2 have applied Cor second renewal of the part Mining Lzase
area over an drea of 448,364 hectares for mining Magnesits
and Dunite in bthe S.F.Mo.€/1 classified as unsssessed dry
vazts 1notne Chettichavadi village Salem TXK and Disc., T‘ﬂ..
be the Sacpetary tc the Gove. Industries (MMDI) Depattman-
Chennai - 600 00% vide our lettwsr No.SL:Gb:552D0(1) dated

EEI N gt SR 2 L
Aa per MOEF guidelines, the unit has to obtain Environmental

ciearance at the kime of renewal nf the Mining leasa.



o3 ]

Fe)

-2

A

SRE par MOEF Circular daved 28 octohar, 2064 we have submirtac

Lur applicatien in briplicate for issus of Environmental
Claarance routing thre’ the Secretary, Todustay Department,
Govi.of T.N  vide our letter No.SL:G0:5%3200{1) dated February
o, 200e,
Fhe application was raceived in the Secretariate, Industries
Depariment on 13.2.2006&. From there 1t was sent to the Dept.of
SGeclogy and Minang Cheamai.
On, our application for “Enviraonmantal Clearanca’” dated
¥ebruary &, 2004 the Tamilladu Induatries Department refarence
Mo, 208Z/HMBZ and the Gaoclogy and Mining Dapartment reference
Na.1355/MMA/06 are wriltten by the respective departments.
Now, on 27.07.2010 the Dept. of Geolagy and Mining at Chennax
has returned our application for EC back to us after a period
ol 4 years asking us to forward the application for EC
diractiy to MOEF New Delhi. Hence, we are forwarding the
applicatiop for Environmental clearance directly.
In view of the above reasons, we are anclosing harewith the
Foyinwing documants in duplicaté in reapact af renewal af the
part mining lease area of 449,364 hechures of oaur
Chevuschavady Jaghir Magnesite Mines.
1) Application Form {Schedule II)
(v Quazstionnaire for Environmental Appraizal
tisi) Comprehensive Report on Environmantal Impact Assesament
ant Enviconmental Managemenb Plan approved by IBM
[38) Bangaliore on 28.10.200%
{1 original copy & 1 Xerox copy)
Piv) Mining Plan approved by IBM {3%2) Bangalore for 5 years
n0e-07 o 2010-11
{2 copies in original)

Cont.
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The quanialy of Raw Magnesite produced at our Chettschaveadd

Taghir Mines ha# gradually come down due to the following

re ;
i the reguiremant af Raw Magnesite ab our Factory ha:s
nome down.
{11) Separation of our workmen by voluntary retirement and

natural attrition.

in view of the above, we would request your goodselves to
kindly process our case for accerding us envirocnmental

clearance required for Second renswal af our part mining

leage aresa,

ToHanking i,

Yours faithfully
For DALMIA MAGNESITE CORPORATION

rd ;
# \j!ﬂiﬁw.

(o
P.G.Halidasz
AGENT & MINES MANAGER
. CHETTICHAVADI JAGHIR MAGNESITE MINE-

Enci: as above

5 L
"2} A\







AvNEs —R-5  F|
Dalmia Bharat Sugar and Industries Limiteg_‘i“

C/o. Dalmia Magnesite Corporation ]
E Salem - 636 012 Phone: 91(427) 2345604/2346704

Fax :91(427) 2345616/2346732

REGISTERED POST WITH AD
-In duplicate-
a?

zad

rEGe
The Director, %ﬁ'w@jﬁ?‘l‘i@;ﬁ SL:GO:55200 (1)
Ministry of Environment e . égjf;w«%1 Date :l&-}OwQOll
Paryavaran Bhavan, W e UM e ﬁo,a j 7
CGO Complex, G s omptexe MLl 108
Lodi. Road, G aemne
Wew Delhi — 110 003, 2\ <\M)

Dear Sir/bDear Madam,

Sub: Submission of application in duplicate for issue ui
“Environmental Clearance” in Form 1 under 814
Notificatioin 2006 for our Chettichavadi Jaghir Magnesite
Mines, Salem Taluk & District, Tamil Nadu.

Ref: (i) Your letter No.F.No.J-11015/327/2010-IA.TI (M) datod
6.12.2010.

{(iij}Our letter No.SL:MM:26141-B dated 19.3.2011.

i

We are operating ocur Chettichavadi Jaghir Magnesite Fin
located in the “.F.No.6/1 of Chettichavadi village Salem Talur
District, Tamil Nadu for supplying Magnesite cre to our Zac
located in the close vicinity.

2. The first Mining leasé renewal granted over an area of 531.054
hectares thro' the G.O0.Ms No.74 dated 11* March,19%27 by
Industries (MMDT) Department, Tamil Nadu expired on 19.8.200¢.

o W

aLfen

over =zn extent of 449.364 hectares for mining Magnesite and
Dunite and surrendered part lease areas over an extent of 52.61¢
hect. in the S.F.No.6/1 classified as unassessed dry waste land
in the Cheittichavadi village Salem Taluk and Dist., Tamil HNadu
to the Secretary to the Govt. Industries (MMDI) Departman:
Chennat 60052009 vide our letter MNe.SL:GC:5328071%%

e Uiy ST

We have applicd for second renewal of the part Mining Lease arza

ATTESTED TRUE COPY
p *r >

ol (Elalzol

7~ @ REGD. OFFICE: DALMIAPURAM (TAMILNADU) - 621 651.
{@ TE) | EAD OFFICE: HANSALAYA 11TH & 12TH FLOORS, P.B.N0.364
f o= ; 15, BARAKHAMBA ROAD, NEW DELHI - 110 001



32

=9

The Govt.of Tamil Nadu have not passed any orders so far.
resently the company operates the Mine by virtus of order of
injunction passed in MP No.l of 2006 in W.P.Mos 25518 and 25519
of the Honourable High court of Madras and by virtue of cause
ri+le change passed in MP.1 of 2011 in WP 25518 of 2006, from
ralmia Cement (Bharat) Limited into Dalmia Bharat Sugar and
Irndustries Limited, by the Hon'ble High Court of HMadras.

As per your abeve cited letter dated &% Dec, 2010 we are
submitting herewith our applicatiion in duplicate for

Frnvironmental Clearance (EC) in Porm-1 under EIA Notification
20056,

As per MOEF Guidelines, the unit has to obtain EC at the time of
renewal of Mining Lease.

The 5 Yearly draft Scheme of Mining (SOM)} for 2011-12 to 2015-1¢
is prepared and submitted to IBM Chennai for their perusal &
approval. Once the SOM is approved by IBM, a cCopy of which will
be submitted to MOEF New Delhi.

application for EC in Form — 1 under EIA Notification 2006
was submitted in triplicate to the office of the District Forest
cificer , Salem Division Salem , Tamil WNadu for their
recommendation. The District Forest officer had inspected our
Mines, on 24.38.2011. The DFO has submitted his remarks on our
proposal to the Principal Chief Censervator of Forests and Chief
Wild Life Warden Chennai thro' the tonservator of Forests Salem
cirecle Salem for further action under copy to us. A copy of che
lerter is enclosed herewith for your kind reference.

Fhi

""I"I
il i

The guantity of Raw Magnesite ore produced at our Chettichavadi

Jaghir Mines has gradually come down due to the following
reasons.

{1} the requirement of Raw magnesite ore at our Factory has
come dewn.

(1i)Separation of worxmen by voluntary retirement and natural
attrition.

ATTESTED TRUL COFY
E - T 'a‘

NOTARY
sovt of o 41/ 2014




2

Inovwiaw oF the 2hove, we would regquest your geodselves te kindly
process our app.ication for according us Environmental Clearanc=
required for second renewal of our part mining lease area.

Thanking your

Yours faithfully
for DALMIA BHARAT SUGAR AN NDUSTRIES LTD,
Mﬁﬁ—gb}/’@{;{}
OWNER MINES
CHETTICHAVADI JAGHIR MAGNESITE MINES

DALMIA BHARAT SUGAR AND INDUSTRIES LTD.
C/0 DALMIA MAGNESITE CORPORATION

1{ % \ ‘a,
BN "ffé\iEJA\ #H;Jj” [w“f

L ADVDCATE AT et e
\Rnvers ) ) PTTESTEDTRUE covy

AL g faniod T,

Ty .* NQTA;;\Y . N
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Ramni Taneia B.-‘((Hnr‘é:) ﬁ! }
- Advotale, Suprame Courd of thdia é ) ” Z-D,cf
Smmnr,r,".’.gprmﬁa:c_ogn of England & Walas
Netary Governiment of tngia
A-M4, Defence Colgny
New Deivi-110 024 indja
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Acknowledgement Slip for TOR application

<monitoring-ec@nic.in>

Maon, 19 Mar 2018 at T7:55

To: s.kumar1958@gov.in, dalmiamagnesitemines@gmail.com
Cc: rb.lal@nic.in, amit.vashishtha@nic.in, m.knight@gov.in, monitoring-ec@nic.in, khush.singh@gov.in

Acknowledgement Slip fer TOR

This is to acknowledge that the proposal has been successfully uploaded on
the portal of the Ministry. The proposal shall be examined in the Ministry to
ensure that required information has been submitted. An email will be sent for
seeking additional information , if any, within 5 working days. Once verified, an
acceptance letter shall be issued to the project proponent .

Following should be mentioned in further correspondence

1. Proposal No.
2. Category of the Proposal

3. Project/Activity applied
for

'

4. Name of the proposal

5. Date of submission for
TOR

: IA/TN/MIN/73566/2018
. Non-Coal Mining

: 1{a) Mining of minerals

Daimia Bharat Sugar and Industries Ltd.,
C/0 Dalmia Magnesite Corporation,
Chettichavadi Jaghir Magnesite and Dunite

: Mines, located in S.F No: 6, Govt.

Poramboke land, 449.364 Ha, in
Chettichavadi Village, Salem Taluk and
District, Tamil Nadu

119 Mar 2018

6. Name of the Project proponent along with contact details

* a) Name of the proponent

b) Mobile No.
c) State

d) District

e) Pincode

. DALMIA BHARAT SUGAR AND
" INDUSTRIES LTD,,

1 8072430915
: Tamil Nadu
: Salem

1 636012
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Roc.N0.45/2018/ D-1/Mines-A Collectiorale,
Salem - 636 001.
Daled: 18.06.2019,
MEMO

Sub: Mines and Minerals - Major Mineral - Salem Distnct -
Salem Taluk - Chettlichavadi Village - Poramboke
unassessed dry waste land - S.F.No. 6(P] — Over an
extent of 531.98.0 Hects. - Dunite lease granfed to
Tvi.Dalmia Bharat Sugar and Industries Llimifed -
Mines operated without Environmeni Clearonce -
freated os violation category ~ Levying of cost of
minerals excavated from 01.04.2000 1o 31.08.2018 ~
Req.

Ref: 1. G.OMs. No.74 Indusiries Department doied:
14.03.1997.

0

Regional Controller of Mines, Minisiry of Mines,
Indian Bureau of Mines, Chennai letier No.TN/
SLM/LST/MS-1064. MDS dated 24.06.2014.

3. MoEF & CC NotificalionS.N0.804 [E} dated
14.03.2017 :

4. MoEF &CC Office Memorandum F. No: 3-
50/2017 - VA Il (P1). 1A-Ill dated 30.05.2018

5. Crder of Hon'ble Supreme Court Civil
No.114/2014 dated 02.08.2017,

6. The Application of Dalmia Bharat Sugar and
Industries Limited, Salem dated 27.10.2018.

7. The Director of Geology and Mining. Chennai
letter No. 7790/MM1/2018 dated 31.10.2018.
ndican Mineral yearbook 2010

LEEZE 2

o

In the reference 14 ciled, Mining lease was gronted {o Tvi. Dalmio
Bharat Sugar and Industries Limited, Salem for mining Dunite in Salem
laluk of Chettichavadi Village, S.F.No. 6|P) over an extent of 531.98.0
Hectres for a period of 20 years upto 19.08.2006. The second renewal
Qppiinfu..or. ol mMining lease was {orwarded to Government by the

Commissioner of Geology and Mining, Chenncgi vide

Anvnvex-R7f
+5
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Rc.No.9?80/2005/Mines-A dated 20.01.2006. The Compony was camrying
out mining operation under the deemed extension provisions contained in
24A(6) of Mineral concession rules 1960. Tvl. Dalmia Bharat Sugar and
Industries Limited have operaled the mine without prior Environmental
Clearance from the Ministry of Environment, fores! and Climate Change,
New Delhi.

2. In these circumstances, as per the direction of Supreme Cour of
India in W.P.No.114/2014 dated 02.08.2017 in page no.?7 says “(?) in the
event of any overlap that is illegal or unlawful mining without an FC or
wilhout an EC or without both would atfract only 100% compensation and

not 200% compeénsation” and as per reference 5% cited, where in it was

instructed to comply the orders of the Hon'ble Supreme Ceourl of india.,

3. In the reference 6™ cited, Tvl. Dalmia Bharat Sugar ond Indusiries
and Limited, Salem has requested to issue No objection cerlificote for

turther processing their application for getling Environmenial Clearance.

5. In the reference 7' cited, the Direclor of Geology and Mining has
instructed 1o furnish complele details of Tvi. Dalmia Bharat Sugar and
Industries  Limited, Salem in complionce ic the direction of Hon'ble

Supreme Court of India.

6. Tvl. Dalmia Bharat Sugar and Industries Limited, Salem having
paid the royalty and ofher stofutory due to the Government, has removed
Reject Dunite mined/excavated since 1958 from the above lease without

Environmental Clearance,



7. Hence Tvi. Daimia Bharat Sugar and Industries and Linited, Salem. it 15
shuctcd fo poy LO0% compensation on price of the mineral produced in
axcess quantily of base year 1993-94 in beiween 01.04.2000 o 31.08.2018
which is amounting {o Rs.11,44,30,605/- (Rupees tleven Crore Fouriy iour
lakhs fhirty thousand siv hundred five enly) the amount of cost of mineral

may be paoid o Staie Governmeni in the foliowing head of account.

0853 Non Ferrous Mining and Metallurgical Industries
00 Nen Ferrous Mining and Metaliurgical industries

800 Misceilcrieous Receipis AC Miscellaneous Receipls
29 97-Fines and Penallies- Forfeifuse, Seizure,
confiscation, etc,, D.P.Code- 0853-00-800-AC-2997

Cost working shee* for the minerals excavated from 01.04.2000 to 31.08.2018.

G.0. No Taluk, Vilage, S.FNo. | Nome | Permitted | 100% of Cost of

& Extent of the quantity the minercls

{in Hects) . Minergi | (in CBM) {in Rs.]
G.O.Ms.No74, | Satem Tk, i Dunite | 175159.309 11,44,30.605 |
industries  Dept. Chetlichavadi |
dated 14.03.1997. | Vilage, S.F.No. 6 (P} |

531,753.0 Hects. |
Total | 175159.309 11.44,30,405

{Sa/- Rohini R. Bnajibhakar ]
District Collector
Salem.

To:
o) b’ﬁﬁ.h‘i
Tvl. Dalmic Bharat Sugar and

Industries and Limited
Solem,

Copy Submitied fo tnhe Director, Departmient of Geology and Mining,
Chenngi -32.






Foco No 452081 pA-C/IMINES-A Colieciorate
(e, of Geology ana MIning)
Solem - 635 001,
Datad: 02.07.2020

MEMO

Subr mtines and Minerals -~ Major Mineral - Magnesite - Solem
Disirict - Soiem Tawk - Chetdtichavodi villoge -
Poramboke unassessed dry wasie lond - S.F.No. 6{P) ~-
Over an exient of 531.98.0 Hects. - Magnesite lease
granted to Tvi.Dalmia Bharat Sugar and Indusiries
Limited - Mines operated without Environmeni
Ciearance - Treated qs violation category - Levying of
cost of minercis excavated - Reg.

Ref: 1. G.O.Ms. No.74 Indusiies (MM Di) Department
dated: 11.03.19%7.

2.  kegional Controller of Mines, Minisiry of Minss,
indian Bureau of Mines, Chennai letter No.TN/
SLM/LST/MS-1064. MDS dated 24.06.2014.

3. MoOEF & CC NofificolionS.No.804 (E}] daoted
14.03.2017

4, MOEF ACC Office Memorandum F. No: 3- 50/2077 -~
TA T [P1). [A-Td daled 30.05.2018

5.  Crder of Hon'ble Supreme Couri Civil No.114/2014
Laes 02.03.2007,

6. The Application of Dalmic Bharat Sugar and
Industries Limited, Salem dated 27.10.2C18.

7. The Direclor of Geology and Mining, Chennai ietter
No. 7790/MM1/2018 dated 31.10.2018.

8. indion minerol yearbook values.

9. This office Memo Roc.No.45/2018-D-1/Mines-A
dated 18.06.2019.

10. Writ Petition N0.889/2020 filed by Tvi.Dalmia
Bharat Sugar and Industries Limited, Salem.

il. Hon'ble High Court, Modras order dolea
12.06.2020. [Batch case W.P.N0s.266808 =ic..)

12. Hon'ble HNational Green Tdbunal [SI1}, Chennci
Judgment O.AppR.Ne 156/2017 dated 30.04 2020

mrhhu®

In the refgrence 19 cited, Mining iease was granted 1o Tvl. Daimia
Bharot Sugar and Indusiries Limited, Sclerm for mining Magnesile in Sclem
taluk of Cheilichavadi  Village, S.F.No. é{P} over on exieni of 531.98.0
Hectres for o period of 20 years from 20.08.1266 to 19.08.1986. The first

renewal application granted o mining lease for 20 years for the period of



7

Py

-0.08.7 986 1o 19.0E.2004. The second renewal application of Mining lease
was forwarded fo Government by the Commissioner of Geology and
taining, Chennai vide Rc.No.980/2005/Mines-A dated 20.01.2006.
tre Company was carrying out mining operciion under ‘he deemed
extension provisions contained in 24A(6) of Mineral concession rules 1950.
vi. Dalmic Bharat Sugar ond Industies Limited have operated the mine
wiihout prior Envilonmental Cleurance carlificaic from the Ministry of
environment, Forest and Climate Change, New Delhi,

Z. In these circumstances, as per the direction of Supreme Courl of
india in W.P.No.114/2014 dated 02.08.2017 in page no.?7 scys “{%} in the
sveni of any overlap that is ilegal or unlawful mining without an FC or
without an EC or without both would atiraoct only 100% compensation ana
i 200% compensation” and os per reference 5" ciled, where in it wos

insirucied io comply the orders of the Hon'ble Supreme Court of India.

3. In the reference 6t cited, Tvi. Daimia Bharat Sugar ond Industries
and Limited, Salem has requesied 1o issue No objection cerlificate for

further processing their application for getting Environmentol Cleorcnce.

3 In the refarence 718 cited, the Direclor of Geclogy and Mining has
nstructed to furnish complete details of Tvl. DGlmia Bharat Sugar and
Industies  Limited. Salem in compliance o the direction of Hon'ble

Supreme Court of India.

4. Tvl. Daimia Bharatl Sugar and Industries  Limiled. Salem having
paid {he royolly end other statutory due fo the Government, has removed
Raw Magnsite mined/excavated since 1958 from the above lease withoui

Ervironmental Clearance.

7. In the reference 9tk cited, for Dunite mineral the cost of mineral
was fixed as Rs.11,44,30,605/- {Rupees Eleven Crore Forly four lakhs thirly
thowsand ond six hundred tive only] and the same was confirmed by
Hon'bie High Court of Madras in W.P.No. 889/2020.

8. Further, In the reference | 1% cited, the Hon'ble High Courl ol Madras
have delivered order infavour of the Government side and also instructed io
pay cost of mineral amount cII::ngwith Rs.10,000/- to the Chiel lustice Relief
Fund far who have fited the Writ petition and moreover the Hon'ble National
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Gragn Tribunal 77) have diso delivered judgment in O.ANS. 136/2017 dated
30.06.2020 and reiterated the necessity of Environment Clearance for mining
opsrations vide in 1he reference 12" cited

8. Hence as per the direciion of Hon'ble Supremsa Court of Indic
and as per Osder of Hon'ble High Court of Madras, it is instructed to pay
100% compensation on price cosi of the minaraol pr‘_dl ced in axtess
quaniity of base year 1993-¢4 in between 01.04. 2000 tc 31.08.2018 which is

amounting {a Rs.7,24,73,501/- {Rupees Seven Crores twenty four iakhs
Sevenly lhree thousand five hundred one onlv} the amouni of cosi of
croedl stGeed e pad to State Government in the following head of
account within 15 days from the date of receipt of this memo. failing
which oction will be imilaled as per Act and Rules.

0853 Nen Fenous Mining and Metallurgical industries
00 Non Ferrous Mining andl Metallurgical Industries

800 Miscelicineous Receipis AC Miscelloneous Receipts
29 97-Fines and Penallies- Forfelture, Seizure,
confiscalion, etc., D.P.Code- 0853-00-800-AC- 2997,

Cosi working sheet for the minerals excavoied from 01.04.2000 to 31 oa 201 E.

il

S NG .CIT;k_;hfmt,y T T Reneor | taevied T 100% et
dofe. ' SFNo.&Exlent  the quantily  them ne::ﬂs
{in Hects) Mineral fin M.T) fir Rs.)
i G.O.MsNo74, Solem Tk, ' Magnesile 5439679 | 72,473,50
ein &) =L PRI Chellichovadi I ! .
Dept. dated | Villoge, S.F.No. 6 (P) | |
11.03.1997. ; 531.75.0 Hecfs. i
L ' |_Total | 5439679  7,24,73,501 '
Rs.7,24,73,501/. (Rupees Seven Crores twenty four lakhs Seventy ree
thousand five hurdred one only].
(5d/- S.A.Raman. )
District Collector
Salem. . -
L
// True Copy/ By Orcler// %’1 ;
For Colleci( %
To!
Tvl. Dalmia Bharat Sugar and l RP
Il wlirioae Ang {imitaey
H )
Salem-436 012, ,\\

Copy Submitled to lhe Direcior, Depa':meni of Geology and Mining.
Chennoi -37.

90
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SL:MM:26740
Date:18-01-202C
FORM-E .
[See rule 28(1) and 28(2)] ANNEX A

(Notice of temporary discontinuance of mine)
Te,
The Regional Controller of Mines,
indian Bureau of Mines
C-4-A, Rajan Bhava,
Besant Nagar,
Chennai - 600 090.

Dear Sir, ]

We are Mrmshmg the fo!lowmg particuiars in respect of lemporary discentinuzng
of Chetlichavadi Jaghir Magnesite & Dunite Mine of Daimia Bhanat Sugar &

industees Ltd, Salem-636 012 This temporary discontinuance is with efect fron
2701 32020

1. IBM Registration Number: iBM/4125/2011 1&
2 Mining Lease Code: EL 63396101 1
3. Wine Cude: | _39TMN11004 i
4. Name of mine: | CHETTICHAVADI JAGHIR MAGNESITE & DUNITE MINES i

5. Name and address-of theslesseelowner.| Shri: Bharat Bhusan Mehta

| B-9.6451,Vasanth Kunj
New DCe'hi-110003

© Particulars of the Mining Lease (ML):

{ 1. Ndme of the Lease: Chettichavadi Jaghir Magnesite and Dunite Mines
Dalmia Bharat Sugar and industries Lid

2. Area of the Mining Lease (Ha): 449.364 Ha

}3. Name of the Mineral: Magnesite & Dunite

7 lLocation of the Mining Lease:

1. Village: Chettichavad
2. Taluk: Salem

3. District: Salem

'4. State: Tamil Nadu

'S Topo sheet No: 58/12

& Latitude From: 174317 To: N 1174436
7. Longitude From: 75°07719" To: 782091V
.8

Nearest Railway Station: 6KM from Salem Railway Junction by Road







-

8. Date of temporary discontinuance l 27.01.2020

9. Reasons for temporary discontinuance [Please tick whichever s
applicable]
i) Lack of demand

——
i) Non-availability of labour A
i} Rains
iv) Transport bottleneck
v) Strike/Lockout TR
vi) Operations becoming un-economic

|

vii) Other reasons (specify) : [For want of Environmental Clearance fror
Ministry of Environment, Fores! & Climate
Changes, New Deflhi

10. Probable date of re-opening of the mine:

| After Obtaining Environmental Clearance from Ministry of Environment
Forest & Climate Changes, New Delhi

Place: Salem Your's faithfully,
Date: 18.01.2020 For Dalmia Bharat Sugar and Industries 1 1|
. ( —f‘g\.f/\ / "-/\- “
Signature I TS

W s

Name in full: P.G KALIDASS

Designation: Agent & Mies Manager
Chettichavadi Jaghir: l\‘ﬁé@nésite;&- &
Dunite Mines &'t T T

PATEA Bua s}
L B \ - a

1oy

Please Note:
1 During the period of temporary discontinuance. deepening of pits in MT & = Boct
vill be carried aul as per the letter ssued by the Disingt Cobecior Smen :
Sakthi Abhyar Scheme of the Prime Minister 1Copy of the eun
Collector is enlosed)
2 In the entire A Block and part of B & C Blocks as marked by colour snaue
surface plan enclosed herewith, we will not be doing any muning operatior

.31.03.2030. Only the works connected to the Progressive Mine Closute/ Fina iy
Closure will be carried out tili 31 03 2630

L

oLl

Encl' 1.Letter issuec ny the District Collector-Salem ROC No-711 2019 14ing-4(-A
dated. 01.08..:019

2. Surface Plan showing A Block, parts of B & C Blocks where no Mining operation
will be carried out till 31.03.2030
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CNTEMATD POLLUTION CONTROL BOARD /J,T;e; ‘! 8o -

Procecdings Sio DLLINPCRS LNDT.LOUS2020, Dawed: .03 201

P A e RA0

0 e T VS Tostie o Dotice dider section Y ot the Tovironmig

LDretectiont el 1986w the unit of M Dalmia Rharath Sty el bsdudr
Liptiied. locsted ot SEXMa b, Chetitchavadi Vilfaps,  Silem | NE
.

Pohdy, Salews Disiriol — Keg

Ref: 1. Uhe Water (28087 Act 1974 as amended
Vihe A PECEY Ao JOBE as amended

T Bogrd s Pres No B Mol KT Dated 23041008 \\
Poageprbie Drespen A SRR I HOSRGIGIET LS D 10000

e Diepats Director Mines Letier dajed L1228

Ly

Tamil Nadu Poilution Control Board serves this notice on you ds an oteupic of e unit of
Lis DatmiaBharath Sugar and Drdostries Limited loeated at S.E.No 6 . Chetuchavadi Vilige
st lier T reserno s i e conLE e

- grovisions ol the Environmet fProtectinnt Act, TU86 therein afier in relerred as “Acil.

: g - . : M X 0 5 Al
ke unit has been dssued with consent to operaie of the Board vide refereiee V¥ amd

ciivd hove wder the Water tPrevention and Congrol of Poltution} A, 1074, as amend o aned e
s revention aad Contred of Polhiion) Act, 1981 as amended g nine 2560 i ot
The crit fus apphicd e the MoeP&CC w obtam Epvivonmental Clunanee siwe B

produced Dunite by adetion-to that the Deputy Dircetor, Mines has stated that i vl by proditctise

.

e 0 0 Dt PR IR I i Y1 N T ENNT Y ey g e T s [ F A e L = L et
Plunie sae Lt AR 1. 20 L FleneC, 1 v SRV el and IpUUiar e s Bl P

mincd the Magnesite and Dunite without obtaining Pavironmentd Clearapier aider i i0s

e ne e e PR ~

Notieation 2006 for the mining el Dunite. Also. the unit has not obtained consent TICE ol i

-

production of Dunie wnder the Water (Preveniion and  Control of Poliogivenitcs §97500 0

L (X . ]
HT e e R FENY AR

-

“otenlat Batlesiony Aol PR us amendud e wsi y

¢

- apphictd e Eavirommenta! Clearinee fUF its expansion to the Ministey of BEnviromment. Forest and
Climate Change. bew Defhi. W file processing the applicadon. the MoBFRCU fus soupid
clarifications 1o furnish the detail of count case to be submitied in the revised Pape i and o &
imrcs‘cmcd betbre the commitiee.

Thereby vobt violated the provisions of ahove sind Act vwhich are oifenees pukishable unda
Section T3 of the dbove said Act with inyrisonment for a werm which may extend o fise year ov
with the fine which may extend o One Lakh Rupees or with both, and i s of fidiuee o
Ccontr eBtion contogs st soditionsd (e whivn may eSnd e e e i sipees S
Jay dering which faiture or contravention continuous alier the conviction for the st such Ly
ST COTHEIN CNLL 3L

o s hpish et Gaethe ahowe vindation within Hifieen s
the date of récci;u ol this natice as fo why penal action tor offences punishable nndor Seetens 12
tive above suid Act should not be initiated against you, ds agent of the contravening fhe prosiskon

of the above sid At



ﬂ\

I edormed that not— reccipt o any reply within lificen days trom the date of the potice
will he constncted that vou have no satisthctory explanation o otier for the above said
coittat crdions and setion witl be taken on merits in accerdunes with lnwe,

i sevetpt of thisproceeding shall be acknowiedged.

District Enviroumental Engineer,
Paund Mado Pollition Control Bosird,
;% (\l“: Salem.

N\

Vi T Gauthian Dalimia
Phe Manuging Director,
s Dalnia Bharath Sugar and Industries Limited.

Mot Cherpchavad Village, Sajem West

balud Salom District.

Flavu 17 ¢ feabidas. *’/

G s Managet,

LFH 3 (3
v
(ERREEES N} -

5.1 S 6L Chenichinadi Village, Salem West

Fatuh, Solein District

b, Copy submnied o the Member Seeretry. TNPCB. Chennai fur Gwvour of kind inlonmation
please.
Copy submiited 1o the Joint Chiel Enviropmental 1ngineer (8i). TNPCB. Salem Zone T
Caveur of kind information please.
Fhie Com
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F.No.23-227/201B-1AI{V)
Government of India
Ministry of Environment, Forest and Climate Change
Impact Assessment Division
2m Floar, Prithvi Wing
Indira Paryavaran Bhavan
Jor Bagh Road, Aliganj,
New Delhi-110 003

Date: 5™ February 2021

To,
M/s Dalmia Bharat Sugar and industries Limited
Village Panchayat Chellichavadi
Zilla Salem, Municipal Salem
Tamil Nadu 636 012

Subject:  Chettichavadi Jagbir Magnesite and Durite mines over an extent of 449.364 Ha located at
Village Chettichavadi, Taluk Salem, District Salem, Tamil Nadu by M/s Daimia Bharat Sugar
and Industries Limited - Terms of References.

Sir,

This has reference to the online proposal No.JA/TN/MIN/73566/2018 for mining of Magnesite & Dunite
of tolal excavationt.4 million Tonne per annum (MTPA)/including 0.06 million tons of Magnesite,0.12 millon
tons of Dunite, Waste, ©.B, Inter Burden, Top Soil, etc.] from mining lease area 449.364 ha located at Village
Chetlichavadi Tehsil Salem, District Salem, State Tamilnadu by M/s. Dalmia Bharat Sugar And Industries Ltd.

2. The mining tease is located on Survey of india Toposheet no. 58 1/2. The area is bounded between the
coordinates Latitude 11°43'09.8"N to11°43'36.3"N and Longitude78°07'23.2" E t078°09'11.5" E. The sad
project/activity is covered under category A of item1(a) of the Schedule to the EIA Notification, 2006 as
amended, and requires prior EC from the MoEF&CC based on the appraisa! by Expert Appraisal Committee.

3 Fresh Application was made online vide proposal no.IA/T N/MIN/73566/2018 dated 19- Mar-2018 under
Violation category for Terms of References (TOR) in Terms of Provision of the Ministry's Notification 5.0.804(E)
and submitted FORM { and PFR

4. Details of Minerals; Magnesite Major Mineral. Dunita Mincr Mineral (Dunite was declared minor mineral
vide Ministry of Mines Notification dated 10th February 2015, prior to that-it was major mineral). Leiter of Intent
(Lol)/Mining Lease Details:G.0.MS.No.74 Industries MMDI Depl. daled 11.03.1997vide and the lease deed
was executed on 30th Mar 1998 for 20 years i.e. 20.08.1986 date and is valid tilt 19. 08. 2006.

5, Method of Mining & Mining Plan Details: The Mining Plan was approved by [BM
videLRNo. TN/SLMIMMP/MG & DU-2055.MDS dated 01.05,2018. As per which the method of mining shall be
Opencast Other than mechanized mine. Method of workings: After Deep-hole drilling and blasting are carried
out 2071 FEL and BH40 dumpers combination is deployed on blasted face for directly toading the blasted
muck pile. The material is carried to the spoil bank where it is dumped on the spoil bank edge in a thin layer
over a long stretch, Like this certain number of dumper loads are brought and spread on the spoil bank edges
side by side. The workers are allowed to pick and collect the ore superficially visible. The collected ore is broken
chipped, dressed and stacked. Once the visible ore is collected, dozer is given to spread the material across
Again the ore is collected and stacked. Thus the entire ore is collected without loosing even the small jelly
Finally the left over waste spoil is dozed down the siope of the spoil bank and space is created for fresh

M/s Dalmia Bharat Sugar and Industries Limited, Tamil Nadu Page 1 of 9
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dumping Then the cycle is repeated. The small Jelly visible on the spoil bank slopes is also collected and
stacked at the toe of the spoil banks. The stacked ore is serially numbered and properly accounted. These
stacks are sampled and analyzed. If the stacks analyze less than 6.2% SiOz, they are directly transported to
the plant. If the stacks analyze more than 6.2% SiO, they are subjecled ta re-cleaning by deploying manpower
to bring down the silica content to less than 8.2% SiO: by further chipping of the impurities and sizing. The ore
analyzing above 11% silica is termed as Mineral Reject. The loading and transporting of raw Magnesite stack
is done by 1420 model BEML whee! loader and 10 tonner tippers combination.

B Piease provide the details of drilling & blasting, bench height and width, ullimate pit limited, ultimate pit
slope. intersection of ground water table if any: Deep Hole Drilling is carried out with 100 mm dia Pneumatic
drilis. Wel drilling is carried out while doing pneumatic drilling. Sparingly Jack Hammer drilling is carried out on
boulders. Deep hole Blasting is carried out using slurry explosives. Since the Magnesite are thin and fragile
there is a need to avoid fragmentation and powdering to enhance recovery of Magnesite. Qnly slight heaving
effect is given with minimum charge of explosives. Generally small blast are carried out with holes drilled in 2
raws only with 9-10 holes in each row. At a lime we are blasting 18 to 20 holes on an average with hole depths
raising from 6-8 mtrs. The Bench height in top development benches is’maintained as 7-7.5 mitr. The bench
width is maintained at 25 to 30 mitr for easy maneuverability of machines and for stacking Magnesite Minerals.

7. Ultimate Pit Limit: The Magnesite ore of all the three categories extend upto the depth of 320 mRL
above MSL. For mining Magnesite ore of all the three categories mining operations shall be extended upto the
depth of 320 mRL above MSL. Laterally, it is proposed to extend the ultimate pit limit beyond the ore, non-ore
contact zone in the eastern part of the leasehold and the ultimate pit slopes will be on the barren pyroxenite.
This is proposed with the intension of mining the entire mineralized area. The ultimate pit siope angle is taken
as 45° from horizontal. The ultimate pit limits have been worked out.

8 The Ground Water Table in the western most part of the lease area (for the cross sections from E 2350
to E3500) is at 325 mRL above MSL. In the rest of the area, the Ground Water Table is at 335 mRL above
MSL. So far our Mining operation has not intersected the ground water table,

9. No Crusher, Screen, beneficiation plant within the lease hold area. Plantation details: we are planting
at least 2000 Iree samplings per year and total number of plantation done so far is 60674. The total green beit

area at present is 19.23 ha.

10 Project Cost & Employment:

Project Cost of Project !

Total capital cost Rs5.1964.81 Lakhs

Cost of production Rs 3988.95 per tonne

Cost for implementing EMP Rs.20 Lakhs 4
11 The EAC, after detailed deliberations in the present meeting (40™) on the propesal and additional

information submitted and affidavit submitied, confirned the instant case to be of violation of the EIA
Notification, 2006 and in terms of the provision of Ministry Notification dated 14.03.2017 recommended for
1ssuing Standard Term of Reference along with the specific Term of Reference to M/s.Dalmia Bharat Sugar &
Industries Ltd for Mining of Magnesile & Dunite from Chettichavadi Jaghir Magnesite & Dunite Mines for total
excavationt.4 MTPA from mining lease area 449.364 ha for undertaking EIA study and preparation of
Environmental Management Plan (EMP).

12. The malter was examined in the Minisiry and the undersigned is directed to say that the Ministry of
Environment Forest & Climate Change after accepting the recommendation of EAC, hereby decided to accord
Specific & Standard Terms of References (ToR) as recommended by EAC (Violation) and in pursuant Ministry's
0.M. No.3-50/2017-1A.111 (Pt.) dated 30.05.2018, Z-1101 3/49/2018-I1A.1{M) dated 18.06.2018 and 21-103/2015-
IA il daled 02.11.2018 for the above mentioned project. Accordingly, the Project Proponent is requested 1o
prepare and submit Final EIA/EMP report based on the prescribed ToR which is as under:
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A. Specific Terms of References

{0 Ministry has issued 2511.2020 issued a letler to the Slate Govt to take action against the
proponent under section 19 of the E(P) Act 1986. Status of action laken by the State govi/SPCB
u/s 19 of the E(P) Act shall be submitted,

(ii) Assessmant of ecological damage with respect to air, waler, land and other environmental
aftributes. The coliection and analysis of data shall be done by an environmental laboratory duly
notified under the Environment (Protection)} Act, 1986, or an environmental laboratory accredited
by NABL, or a laboratory of a Council of Scientific and industrial Research (CSIR) institution
working in the field of environment.

{iii) Preparation of remediation plan and natural and community resource augmentation plan
corresponding to the ecological damage assessed and economic benefits derived due to viciation

(iv) The remediation plan and the natural and community resource augmentation plan to be prepared
as an independent chapter 13 in the E!A report by the accredited consuitants.

(v} Budget of remediation plan and natural and community resource augmentation pian corresponding
to the ecological damage shall be completed within three years and to be prepared accordingly

{vi) EIAEMP report shall be prepared taking cognizance and impacts (Cumulative) of the adjacent
mines leases, if any.

(vii)  In case of violation of undertaking by way of affidavit to camply with all the statutory requirements
and judgment of Hon'ble Supreme Court dated, the ToR Clearance shall be liable to be terminaied
forthwith.

(vii)  One season fresh base line data shail be collected for preparation of EIA/EMP reports.

(ix) The PP is required to conduct public hearing as per EIA nolification, 2006 and as amended thereof.

(£4) The PP should also address the all the issues raised during the already held public hearing along
with commitments made and with fund provision to address abave issues in tabular form to be
submitted along with EIAJEMP report.

{xi) Detailed hydrological study to be carried out in core and buffer zone of the project as per GEC
2015 guidelines.

(xi)  The Action Plan on the compliance of the recommendations of the CAG as per Ministry's Circular
No.J-11013/71/2016-1A.1 (M), dated 25.10.2017 needs to be submitted at the time of appraisal of
the project and included in the EIAJEMP Report.

(xii)  Details of benefit accrued during the violation period along with capital cost of the project are to be
submitted. L

(xiv)  Mine plan as approved by Indian Bureau of Mines to be submitted.

(xv)  DGMS permission is to be submitted for blasting at project site, if any.

(xvi)  As per Ministry's Notification dated 25™ July, 2018 DSR shall be submitted with EIAJEMP report
for minor mineral.

(xvi) Details as per Annexure X| as mentioned in the agenda shall be submitted.

(xviii) Valid Mine lease documents from the State department of mines be submitted with EC application

(xix)  Impact assessment of mining activity on the National park, WLS etc within 10 km of the study area
shalt be studied.

B. Standard Terms of Refarences

(1) Year-wise production details since 1994 should be given, clearly stating the highest production
achieved in any one year prior to 1994 It may also be categorically informed whether there had
been any increase in production after the EIA Notification 1994 came into force, w.r.t. the highest
production achieved prior to 1994. The production details need to submit since inception of mine
duly authenticated by Department of Mines & Geology, State Government.

(2) A copy of the document in support of the fact that the Proponent is the rightful lessee of the mine
should be given.
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(3)

(4)

()

(6)

(7)

(8)

(9)

(10)

(11)

(12)

All documents including approved mine plan, ElA and Public Hearing should be compatible with
one another in terms of the mine lease area, production levels, waste generation and its
management, mining technology ete. and should be in the name of the lessee.

All corner coordinates of the mine lease area, superimposed on a High-Resolution
Imagery/toposheet, topographic sheet, geomorphology and geology of the area should be
provided. Such an Imagery of the proposed area should clearly show the land use and other
ecological features of the study area (core and buffer zone).

information should be provided in Survey of India Toposheet in 1:50,000 scaie indicating
geological map of the area, geomorphology of land forms of the area, axisting minerals and
mining history of the area, important water bodies, streams and rivers and soll characteristics.

Details about the fand proposed for mining activities should be given with information as to
whether mining conforms fo the land use policy of the State; land diversion for mining should
have approval from State land use board or the concerned authority.

It should be clearly stated whether the proponent Company has a well laid down Environment
Policy approved by its Board of Directors? If so, it may be speit out in the EIA Report with
description of the prescribed operating process/procedures to bring into focus any infringement/
deviation/ violation of the environmental or forest norms/ conditions? The hierarchical system or
administrative order of the Company 1o deal with the environmenial issues and for ensuring
coempliance with the EC conditions may also be given. The system of reporting of non-
compliances / violations of environmental norms to the Board of Directors of the Company and/or
shareholders or stakeholders at large, may also be detailed in the proposed safeguard measures
in each case should also be provided. .

Issues relating to Mine Safely, including subsidence study in case of underground mining and
slope study in case of open cast mining, blasting study elc. should be detailed. The proposed
safeguard measures in each case should also be provided.

The study area will comprise of 10 km zone around the mine iease from fease periphery and the
dala contained in the EIA such as waste generation etc. should be for the life of the mine / lease
petiod,

Land use of the study area delineating forest area, agricuitural land, grazing land, wildiife
sanctuary, national park, migratary routes of fauna, water bodies, human settlements and other
ecological features should be indicated. Land use plan of the mine lease area should be prepared
1o encompass preoperational, operational and post operational phases and submitted. Impact, if
any. of change of land use should be given.

Details of the land for any Over Burden Dumps oulside the mine lease, such as extent of land
area, distance from mine lease, its land use, R&R issues, if any, should be given.

A Certificate from the Competent Authority in the State Forest Department should be provided,
confirming the involvement of forest land, if any, in the project area. In the event of any contrary
claim by the Project Proponent regarding the status of forests, the site may be inspected by the
State Forest Department along with the Regional Office of the Ministry to ascertain the status of
forests, based on which, the Certificate in this regard as mentioned above be issued. in all such
cases. it would be desirable for representative of the State Forest Department to assist the Expert

Appraisal Committees.

[
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(13)

(14)

(15)

(16)

(17)

(18)

(19)

(20)

(21)

(22)

Status of foresiry clearance for the broken-up area and virgin forestiand invoived in the Project
including deposition of net present value (NPV) and compensalory afforestation (CA) should be
indicated. A copy of the forestry clearance should also be furnished.

implementation status of recognition of forest rights under the Scheduled Tribes and other
Traditional Forest Dwellers {Recognition of Forest Rights) Act, 2006 should be indicated.

The vegetation in the RF / PF areas in the study area, with necessary details, shouid be given.

A study shall be got done o ascertain the impact of the Mining Project on wildlife of the study
area and details furnished. Impact of the project on the wildlife in the surrounding and any other
protecled area and accordingly, detailed mitigative measures required, should be worked out
with cost implications and submitted,

Location of National Parks, Sanctuaries, Biosphere Reserves, Wildlife Corridors, Ramsar site
Tiger/Elephant Reserves/(existing as well as proposedy), if any, within 10 km of the mine lease
should be clearly indicated, supported by a location map duly authenticated by Chief Wildlife
Warden. Necessary clearance, as may be applicable to such projects due to proximity of the
ecologically sensitive areas as mentioned above, should be obtained from the Standing
Committee of National Board of Wildlife and copy furnished.

A detailed biological study of the study area {core zone and buffer zone (10 km radius of the
periphery of the mine lease)] shall be carried out. Details of flora and fauna, endangered
endemic and RET Species duly authenticaled, separately for core and buffer zone should be
furnished based on such primary field survey, clearly indicating the Schedule of the fauna
present. In case of any scheduled-1 fauna found in the study area, the necessary plan along with
budgetary provisions for their conservation should be prepared in consuitation with State Forest
and Wildlife Department and details furnished. Necessary allocation of funds for implementing
the same should be made as part of the project cost.

Proximity to Areas declared as ‘Critically Polluted’ or the Project areas likely to come under the
‘Aravali Range', (attracting court restrictions for mining operations}, should also be indicated and
where so required, clearancé certifications from the prescribed Authorities, such as the SPCB or
State Mining Dept. Should be secured and fumished to the effect that the proposed mining
activities could be considered.

Similarly, for coastal Projects, A CRZ map duly authenticated by one of the authorized agencies
demarcating LTL. HTL, CRZ area, location of the mine lease w.r.t CRZ, coastal fealures such as
mangroves, if any, should be furnished. (Note: The Mining Projects falling under CRZ would also
need to obtain approval of the concerned Coastal Zone Management Authorily).

R&R Planfcompensation details for the Project Affected People (PAP) should be furnished. While
preparing the R&R Plan, the relevant State/National Rehabilitation & Resettiement Policy should
be kept in view. In respect of SCs /STs and other weaker sections of the society in the study
area, a need-based sample survey. family-wise, should be underlaken to assess their
requirements, and action programmes prepared and submitted accordingly, integrating the
sectoral programmes of line departments of the State Government. [t may be ciearly brought out
whether the village(s) located in the mine lease area will be shifted or not. The issues relating to
shifting of village(s) including their R&R and socio-economic aspects should be discussed in the
Report.

One season {non-monsoon) [i.e, March - May {Summer Season}, October - December (post
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(23)

(24)

(25)

(26)

(27)

(28)

(29)

(30)

(31)

monsoon season); December - February (winter season)] primary baseline data on ambient air
quality as per CPCB Notification of 2009, water quality, noise level, soil and flora and fauna shali
be collected and the AAQ and other data so compiled presented date-wise in the EIA and EMP
Report. Site-specific meteorclogical data should also be collected. The location of the monitoring
stations should be such as to represent whole of the study area and justified keeping in view the
pre-dominant downwind direction and location of sensitive receptors. There should be at least
one moniloring station within 500 m of the mine lease in the pre-dominant downwind direction.
The mineralogical composition of PM10, particularly for free silica, should be given.

Air quality modelling should be carried out for prediction of impact of the project on the air guality
of the area. It should also take into account the impact of movement of vehicles for transportation
of mineral. The details of the model used and input parameters used for modelling should be
provided. The air quality contours may be shown on a lacation map clearly indicating the location
of the site, location of sensitive receptors, if any, and the habitation. The wind roses showing pre-
dominant wind direction may aiso be indicated on the map.

The water requirement for the Project, its availability and source should be fumished. A detailed
water balance should also be provided. Fresh water requirement for the Project should be
indicated.

Necessary clearance from the Competent Authority for drawl of requisite quantity of water for the
Project should be provided.

Description of water conservation measures proposed to be adopted in the Project should be
given. Details of rainwater harvesting proposed in the Project, if any, should be provided.

impact of the Project on the water quality, both surface and groundwater, should be assessed
and necessary safeguard measures, if any required, should be provided.

Based on actual monitored data, it may clearly be shown whether working will intersecl
groundwater. Necessary data and documentation in this regard may be provided. [n case the
working will inlersect groundwater table, a delailed Hydro Geological Study should be undertaken
and Report furnished. The Report inter-alia, shall include details of the aquifers present and
impact of mining activities on these aquifers. Necessary permission from Central Ground Water
Authority for working below ground water and for pumping of ground water should also be
obtained and copy furnished.

Details of any stream, seasonal or otherwise, passing through the lease area and modification /
diversion proposed, if any, and the impact of the same on the hydrology should be.

Information on site elevation, working depth, groundwater table etc. Should be provided both in
AMSL and BGL. A schemalic diagram may also be provided for the same.

A time bound Progressive Greenbelt Development Plan shall be prepared in a tabular form
(indicating the linear and quantitalive coverage, plant species and time frame) and submitted.
keeping in mind, the same will have to be executed up front on commencement of the Project.
Phase-wise plan of plantalion and compensatory afforestation should be charted clearly
indicating the area to be covered under plantation and the species (o be planted. The details of
plantation already done should be given. The plant species selected for green belt should have
grealer ecological value and should be of good utility value to the local population with emphasis
on local and native species and the species which are tolerant lo poliution.

"~ p‘\.\vb:o
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(32)

(33)

(34)

(35)

(36)

(37)

(38)

(39)

(40)

(41)

(42)

(43)

(44)

(45)

Impact on local transport infrastructure due to the Project should be indicated. Projected increase
in truck traffic as a resull of the Project in the prasent road network (including those outside the
Project area) should be worked out, indicating whether it is capable of handiing the incremental
load. Arrangerment for improving the infrastructure, if contemplated (including action to be taken
by other agencies such as State Government) should be covered. Project Proponent shall
conduct impact of Transportation study as per Indian Road Congress Guidelines

Details of the onsile sheller and facilities 1o be provided to the mine workers should be included
in the EIA Report.

Conceptual post mining land use and Reclamation and Restoration of mined out areas (with
plans and with adequate number of sections) should be given in the ElA report.

Occupational Health impacts of the Project should be anticipated and the proposed preventive
measures spelt out in detail. Details of pre-placement medical examination and periodical
medical examination schedules should be incorporated in the EMP. The project specific
occupational health mitigation measures with required facilities proposed in the mining area may
be detailed.

Public health implications of the Project and related activitigs for the population in the impact
zone should be systematically evalualed and the proposed remedial measures should be
detailed along with budgetary allocations.

Measures of socio-economic significance and influence to the local communily proposed to be
provided by the Project Propanent should be indicated. As far as possible. quantitative
dimensions may be given wilh time frames for implementation.

Detailed environmental management pian (EMP) to mitigate the environmental impacts which,
should inter-alia include the impacts of change of land use, loss of agricultural and grazing land,
if any, occupational health impacts besides other impacts specific to the proposed Project.

Public Hearing points raised and commilment of the Project Proponent on the same along with
time bound Action Plan with budgetary provisions to implement the same should be provided
and aiso incorporated in the final EIAJEMP Report of the Project.

Details of litigation pending againsl the project, if any, with direction /order passed by any Courl
of Law against the Project should be given,

The cost of the Project (capital cost and recurring cost) as well as the cosl towards
implementation of EMP shouid be clearly spelt out.

A Disaster Management Plan shall be prepared and included in the E|IA/EMP Report.

Benefits of the Project if the Project is implemented should be spell oul. The benefils of the
Project shall clearly indicate environmental, social, economic, employment potential, etc,

The activities and budget earmarked for Corporate Environmental Responsibility (CER) shall be
as per Ministry's O.M.No 22-65/2017-1A.I{M) dated 01.05.2018 and the action plan on the
activities proposed under CER shall be submitted at the time of appraisal of the project included
in the EIAJEMP Report.

The Action Plan on the compliance of the recommendations of the CAG as per Ministry's Circular
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(46)

(d)
(e)
(f)

(9)

(h)

(i)

(48)

(49)

(50)

No.J-11013/71/2018-1A.1 (M), dated 25.10.2017 needs lo be submilted at the time of appraisal
of the project and included in the EIA/EMP Report.

Compliance of the Ministry's Oifice Memorandum No.F 3-50/2017-1A.11(PL.), dated 30.05.2018
on the judgment of Hon'ble Supreme Court, dated the 2™ August, 2017 in Writ Petition (Civil)
No. 114 of 2014 in the matter of Common Cause versus Union of [ndia needs to be submitted
and included in the EIA/EMP Report.

Besides the above, the below mentioned general points are also to be followed

All documents to be propesly referenced with index and continuous page numbering.

Where data are presented in the Repori especially in Tables, the period in which the dala were
collected and the sources should be indicated.

Project Proponent shall enclose all the analysisftesting reports of water, air, soil, noise elc. using
the MoEF&CC/NABL accredited laboratories. All the original analysisitesting reports should be
available during appraisal of the Project.

Where the documents provided are in a language other than English, an English transiation should
be provided.

The Questionnaire for environmental appraisal of mining projects as devised earlier by the Ministry
shall also be filled and submitted.

While preparing the EIA report, the instructions for the Proponenis and Instructions for the
Consultants issued by MoEF vide O M. No. J-11013/41/2G06-1A.1l (I) dated 4™ August, 2009,
which are available on the website of this Ministry, should be followed.

Changes, if any made in the basic scope and project paramelers {as submitted in Form-| and the
PFR for securing the TOR) should be brought fo the attention of MeEF&CC with reasons for such
changes and permission should be sought, as the TOR may also have to be altered. Post Public
Hearing changes in structure and content of the draft EJA/EMP (other than modifications arising
oul of the P.H. process) will entail conducting the PH again with the revised documentation.

As per the circular no.J-11011/618/2010-1A.1 (1) dated 30.5.2012, certified report of the status of
compliance of the conditions stipulated in the environment clearance for the existing operations of
the project. should be obtained from the Regional Office of Minisiry of Environment, Forest and
Climate Change, as may be applicable.

The ElA report shouid also include (a) surface plan of the area indicating contours of main
topographic features, drainage and mining area, (b} geological maps and sections and (c) sections
of the mine pit and external dumps, if any, clearly showing the land features of the adjoining area.

The prescribed ToR would be valid for a period of four years for submission of the EIA/EMP report,
as per the O.M.No.J-11013/41/2006-1A.1{) dated 22.03.2010, 22.08.2014, 08.10.2014,
07.11.2014 and Ministry’s Notification S.0. 751(E) dated 17'" February, 2020. The instant ToR is
valid up to four years from the date of issue of ToR.

After preparing the draft ElA(as per the generic structure prescribed in Appendix-Ill of the public
hearing conducted and take further necessary action for obtaining environmental clearance in
accordance with the procedure prescribed under the EiA Notification, 2006,

This 1ssued with the approval of the Competent Authority,

~ Yours faithfully,
R

\(Pankaj &rma)

Scientist E
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S
Proposal Considered in next EAC meeting
<papkaj.verma@nic.in> Fri, 3 Dec 2021 at 12:11

To: dalmiamagnesitemines@gmail.com
Cc: monitoring-ec@nic.in

Email alert to Proponent, It is to inform that the proposal with the details
given below will be consider in the next EAC meeting dated( from
15/12/2021 to 15/12/2021)

1. Proposal No. 1 IA/TN/MIN/241375/2018
2. MoEFCC File No. : 23-227/2018-1A.111{V}
3. Category of the Proposal : Non-Coal Mining

. Chettichavadi Jaghir Magnesite & Dunite
" Mines

5. Date of submission of EC : 29 Nov 2021
6. Name of the Project proponent along with contact details

4. Name of the proposal

. DALMIA BHARAT SUGAR AND
a) Name of the proponent INDUSTRIES LTD.,
- b) Mobife No. : 8072430915
c) State : Tamil Nadu
d) District : Salem
e) Pincode 1636012

Note: **This is an automatically generated email, please do not reply***



.

o [—— J—

|
n

. .I
i.:
il

LN




Certificate No. 176 /2021 Dated: {F .11.2021

GOVERNMENT OF TAMIL NADU
WATER RESOURCES DEPARTMENT
STATE GROUND & SURFACE WATER RESOURCES DATA
CENTRE CHENNAI - 113
No Objection_Certificate

This is to certify that "N/s. Dalmia Bharat Sugar & Industries Ltd., Chettichavadi
Village, Suramangaiam Firka, Salem Taluk, Salem District is hereby given the “No
Objection Certificate” for the drawal of total quantity of 70,000 LPD (Seventy
Thousand litres per day) of groundwater for “Domestic” purpose from the Ground water

structure listed below with strict adherence to stipulated conditions.

Referred Co-ordinates Quantity
Si. | Well/ Bore Permitted
No Well & Village / Firka for
SF. No Latitude Longitude Pumping
| - ; in LPD
Borewell | Chettichavadi / 0qr m oo 7
18 6 Suramangalam 11743'49.18"N | 78°08'27.53"E | 70,000

This No Objection Certificate now issued is valid only for one year from the date
of issue and the NOC is accorded under the conditions laid down over leaf.

L

Chief Enginet;?( y &SWRDC),

PWD, Thararnani, Chennai-113
< Al

Y
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GOVERNMENT OF TAMIL NADU
WATER RESOURCE DEPARTMENT
PUBLIC WORKS DEPARTMENT

From: To:

Er. S.Prabakaran, B.E., M/s. Dalmia Bharat Sugar &
Chief Engineer, WRD, Industries Ltd.,

State Ground & Surface Water Karuppur Post,

Resources Data Centre Salem - 636 012,

Public Works Department

Tharamani, Chennai 600 113.

Phone : 91-44-22542223 (Direct)
91-44-22541526/27 (Board)

Email; cegwchennai@amail.com

Web site: www groundwatertnpwd.org

Lr.No.OT8/AG-2/176/NOCISalem/2021 dated:{-}.11.2021.

Sir,

Sub: “No Objection Certificate” for drawal of ground water to
“M/s. Dalmia Bharat Sugar & Industries Ltd., Chettichavadi Village,
Suramangalam Firka, Salem Taluk, Salem District - Groundwater
Drawal— Domestic Purpose - NOC Issued-Reg.

Ref: 1 The industry NOC application Dated:22.09.2021
2. EE,GWD,SLM,
Lr.No:152s/AGP/DDPC/GWD/SLM/Fresh NOC/2021/Dt:26.10.2021

Please find the enclosed “No Objection Certificate”, for drawal of groundwater to
“M/s. Dalmia Bharat Sugar & Industries Ltd., Chettichavadi Village, Suramangalam
Firka, Salem Taluk, Salem District. You are requested to strictly adhere to the
quantity permitted and conditions mentioned in the certificate and apply for renewal
of NOC before two month from the date of expiry, i.e., f [0 .11.2022 without fail.

Enclosure:
1. No Objection Certificate& Conditions

- \');\z S'\m
Chief Engineer (SG&SWRDC)
PWD, Tharamani,Chennai-113.
\ \\\‘ﬂ
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13

14

15

16

17

18

Conditions pertaining to M/s. Dalmia Bharat Sugar & Industries Ltd., Salem

District
This No Objection certificate issued for ground water extraction applies to the referred ground
water abstraction structure only.
All the other ground water abstraction structures (dug wells/bore wells/dug-cum bare wells) other than
the pemmitted one inside the plant area should not be considered for this permission.
Such structures as said in Condition Na.2 should be closed or used only for Rain water harvesting
purposes.

This Certificate is applicable for drawal of permitted Quantity of ground waler only and not for
transportation.

The flow meter shouid be fixed in the suction ube near to bore well during the time of extraction. Failure
fitting flow meter / Absence of flow meter in the abstraction well during the time of extraction will leads to
cancellation of NOC issued

The Company should install necessary "flow meters” to the referred well /bore well and monitar the quantity
which should not exceed the permitted level. Proper Records should be maintained continuously from the
date of drawal. Monthily statement of daily drawal of water should be sent ta the Exacutive Engineer,
Groundwater Division, Salem as per format enclosed.

As and when the officials of Ground Waler Wing of PWD inspect the site/premises, perusal of drawa!
records and water quality observations should be allowed.

Rain water harvesting structure is to be established as per the direction of this department. Rain water
harvesting structures already exist inside the plant premises, it should be maintained properly.

Violation of the above stipulations in any form may lead to cancellation of the permission accorded
by the Government.

The Company should be ready to pay the levy/charges for drawal of ground water for commercial
purposes, if Government / Ground Water Authority imposes any such orders in future.

The company has to drill one new bore well within the extraction well located premises for monitoring
waler level and observing water quality within 30 days from the date of issue of NOC. The bore well should
have been constructed with platform and locking arrangements (in full shape). If any bore well already
existing and unused within the premises of the plant the same may also be utilized for the purpose.

It is also informed that during the renewal of the NOC, depending upon the hydrogelogical condition the
category of the area and the site conditions, the quantity will be vary from permitted quantity. The
company should make alternate arrangements for the reducing quantity for sustaining their industrial
activity by means of availing water through local bodies/by desalinization of sea water Jor using the urban
waste water afler proper lreatment

The company should pay securily deposit of Rs. 50,000/-, as ordered in respect of Judgement delivered in
WP No. 16259/2018.dated,23 03.2020, if found necessary at a later date.

The Missing Documents Should be submitted within 90 days from the receipt of No Objection Certificate .
otherwise issued No Objection Certificate will be cancelled without prior information.

This NOGC is issued only for the usage for domestic purpose. The exiracted water should not be used for
either indusinal or commercial purpose. If if is found to be used for commercial or industrial purpose, the
issued NOC will be cancelled without prior notification.

This No Objection Certificate is applicable only for the purpose of “Domestic”, if any deviation in the
usage of ground water is found, the NOC accorded is automatically deemed o be cancelied.

The Executive Engineer, Ground Water Division/The Assistant Director (G), Groundwater Sub
Division/The Assistant Geologist of the respective District would Inspect either the rain water harvesting
structures established in the premises of the firm or the records maintained or even the drawal of ground
water as and when needed and it is the mandatory of the firm to maintain the Rain water harvesling
structurel structures properly and show the records needed

If any information / Documents submitted by this firm is found to false / in correct or any data
provided by the firm is found to be incorrect, the NOC issued to the firm will be cancelled by this
depariment without any prior notice, .

\2 [y
Chief Engineer, (SG&SWRDC),
PWD, Tharamani, Chennai- 113.
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Tamilnadu Forest Department

To
Thiru.K.Chinnathambi, M/S Dalmia Magnesite Corporation,
Forest Range Officer, Salem.
Shevroys South Range,
Salem-7.
C.No, 2021, dated: 24.09.2022
Sir,
Sub: Description of Flora & Fauna around Chettichavadi Jaghir Magnesite Mines for
the zone area of 10Kms all around the periphery of the core Zone.
Ref: 1. Your Letter Ref No.5L.MM:26923 dated: 20.01.2006
2. District Forest Officer, Salem Division, Salem. C.N0.598/2006, D1,
Dated: 20.01.2006
With reference to your letter cited above, | furnish the details as follows.
L A.Flora:-
1. Natural vegetation / Forest type:
The details inrespect of Kurumbapatti and Nagaramalai R.F ie., the core zone
area is enclosed separately.
2. Grass Land ; Nill
Kl Endangered Species ; Vernonia Shevaroyansis.
4, Endemic Specias A Vernonia Shevaroyansis.
B.Fauna:-
1, Total listing of faunal elements:
The details inrespect of Kurumbapatti and Nagaramalai R.F i.e., the core zane
area is enclosed separately. :
2. Endangered Species ; Nil
3 Endemic Species : Nil
4. Migratory Species : Nil
5 Details of aquatic fauna, if applicable : Nil”
| also like to inform you that the sound pollution due to blasting in mining
area, vehicle mavement and workers movement etc., are disturbing the natural
living system of flora and fauna.
Fc}txéé@a@[hcer”' -
Shervaroys Soutthange
Salem-7.
Copy submitted to the District Forest Qfficer, Salem division, Salem for favour of kind
information.
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TYPE OF FOREST
Southern Tropical dry Mixed deciduous forest (A/C3)

THE FLORISTIC COMPOSITION

Albizzia amara, Anogeissus atifolia, Acacia leucophoea, Acacia sundra, Adina
cardifolia, Azadiracta indica, Albizzia lebbek, Albizzia odoratissima, Ailanthus
meonosperma, Chiaroxy swietenia, Cassia fistula, Commiphora caudata, Canthium
dicoccum, Cochlospermum religiosum, Chukrasia velutia, Dalbergia paniculata,
Daibergia latifolia, Dalichanrone atrovirens, Eleadendron galucum,.EIae carpus
oblongus, Ficus bengalensis, glomerata, Firmjana celorata, Feronia elephantum
Gyrocerpus jacquinii, Givestia rottceriforn Gmelina arborea, Grewia tiliaefolia,
Garuga pinnata, Hardwickia binata, Holoptelea integrifca. Hymenadictyon
excelsum, Lannes coromandelica, Melia composite, Strychra potatorum,
Strychnos nuxvomica, Sterculia guttata, Stereospermum sauveelens, oleosa,
Stamalia malabarica, Sterculia urens, Soymida febrifuga Syzigiumm cumini,
pinnata; Shorea talura, Tamarindus indica, Terminalia ballerica, Terminalia
panicula, Terminalia chebula, Termnala tomentosa, Tectona grandia, Terminalia
coracea, Wrightia tirctora,

Alanguim salvifolium, Atlantia monophylla, Alfophyus serratus, Antidesma
diandrum, Bridelia retusa, Buchannaia lanzan, Cleistanthur collinus, Clausena will
deno Cipadessa baccifera, Cordia dichotoma, Cassia siamea, Careya arborea,
Crataeva uniloculate Citrus medica, Ceesaria tomentosa, Celticinnamonea, Cycas
circinalis, Disophyros melanoxyle Dolichandrone falcate, Drypetes sepiaria,
Emblica officianalis, Erythroxyion monogynus Euphorbia nivulia, Ehretia laevis,
Ficus tomentosa, Ficus gibbosa Gardnia latifola Gymnasporia spinosa, Grewia
disperm., Clochidion zeylancium, Gelonium Ianceolatdm, thusa crenulata,
Holarrhena antidysenterioa, Heynetrijuga Ixora arborea, llea dioica, Lineciera
ramiflora, Mallottus philipinensls, Murraya koenigi, Morinda citrifolia
perrottettiana Ochna squarosa, Pleaurostylia, lightil Polyalthia cerasioides,
Sanlum Streblus asper, Semecarpus anacardium, Schindus emarginates, Scoolpia
cfenata, Trema orientalis, Wrightia tomentosa, Wendlandia notowiana, Zizphus

mauritiana Zizypt Zylopyrus, Zeylanicum Sps.
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V.

Acalypha Fruticosa, Adathoda Vasica, Calotrpis gigante, Clerodendron serratum,
Dodovza Viscos, Desomdium Spp, Flemingia Bracteata, Gymnospor emarginatus,
Glycosmis cochinchinensis, Gmelina Asiatic, Grewia aspera, Heliceres lsora,
Indigofera Pulchell, Lantana aculeate, Maba buxifolia, Minosh Rubicaul,
Melanthesia Rhamnoides, Pavetta Indica, PhyllantI) Polyphyllus, Rhus
Mysorensis, Randia Dumetorum, Ried Florbiunda, Solanum Indicum, Solanum
Torvum, Secunega virosa, Strobilanthes, Tarenna Asiatica.

Briophotum sp., Barieria cristata, Cassia tora, Cassia occidentalis, Crotolaria Spp.,
Cynotis commlina, Desmodium triflorum, Eulvulus alsinoides, Euphobia cristata,
Grewia Hirsuta Hibiscus micranthus, Indigofera Spp., Justicia spp., Knoxia moliis,
Oxalis cornicula, Phyllanthus simplex, Polygonum chinesis, Sida acuta, Scoparia
dulcis, Striga euphrasioides, Vicoa indica.

8.Aristida depressa, Apluda mutica, Cynod dactylon, Chrysopogon fulvus,
Cenchrus ciliaris Dtaria marginata, Dicanthium annulatum, Eragrostris,
Heteropogon contortus, Imperata cylindrical, Themeda eriandra.

Argyreia involucrate, Acacia canescens, Asparagus racemosus, Butea paviflora,
cacopteris floribunda, Clematis gouriana, Dioscorea Spp., Gymnema sylvestre,
Gloriosa superb, Hungonia mystax, Hiptage bengalensis, Ichnocarpus frucens,
Ipomsa hedercea, Jasminum Spp. Marsdenia V bilis, Pterolobium indicum,
Phyllanthus lawi, Quaclict phoenice, Secamone aemstic Smila Spp., Tinosp

cordiafolia, Toddalia asiatica, Thunbergia fragrans, Zizphus oenoplia.
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FAUNA
S.No Common Name Zaological Name
(1) (2)
1.} Ashy Swallo Shrike Artamus Fuscus
2. | Ashy Wren Wabbler Prinia Sociallis
3. | Baby Becked Shrike Lanlus Vittatus
4. | Black Drongo Dicurs Adsimillis
5. | Black Winged Knite Elanus Caerulus
6. | Blossom Headed Parakeet Psittacuta Cynaceephala
7. | Blue Pigeon Columba Livia
8. | Blue lay Coracias Bengalensis
9, | Black Headed Oreole Oriolus Xanthornus
10. | Common Weaver Bird Ploceus Phillippinus
11. | Common Bustard Quail Turnix Suscitator
12.| Crested Serpent Eagle Spilansis Cheela
13.] Chest Nut Headed Bee Eater Meraps Leschenautti
14.1 Crown Pheasant Centropus Sinesis
15. | Cuckoo Shrinkes Corcina Melanoptrera
16. ] Chest Nut Bellied Nuthatcha Sitta Castanen
17.| Common Mynah A Cridotheres Tristis
18. | Common Hawk Cuculus Varius
19. | Cattle Egret Rabulcus lhis
20.| Commaon Peafowl Pavo Cristatus
21. | Common King Fisher Alcedo Atthis _
22.| Emerald Dove Chalcophaps Indica
23.| Finch Lark Eremopteryx Grisea
24. | Fantall Fly Catcher Rhipidura Aureola
25. | Fairy Blue Bird Irena Pullla
26. | Grey Babbler Turdoldes Malcolmi
27.| Grey Wag Tall Motacilla Caspica
28.| Grey Jungle Fowl Gallus Sonnerati
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Common Name

Zoological Name

S.No () (2)
29, | Great Owl Bubo Bubo
30.} Grey Tit Parus Major
31.| Gold Mantled Chioropsis Chlaropsis Cochin Chinesis
32.| Grey Oronge Dicrurus Leucophaeus
33.| Grey Patridge Francollinus Pondicranus
34. | Golden Backed Wood Pecker Dioopium Benghalense
35. | Harriers Circus Aerunginosus
36. | House Sparrow Passer Domesticus
37.| Indian Moorhen Gallinula Chloropus
38. Indian Robin Futicatta Saxicoloides
39. | Indian Nightjar Caprimul Gus Asiaicus
40.1 Jungle Babbier Turodoides Striatus
41.| Jungle Mynah Acridotheres Fuscus
42.| Jerdons Chloropsis Jerdoni
43,1 Jungle Crow Corvus Macrorynchos
44. | Koel Budynamys Scolopaccea
45. | Kestrel Falco Tinnunculus
46. | Large Green Barbet - Mesalaiama Zeyanica
47.1 Laggar Falcon Falco Biarmicus Jugger
48. 1 Munia Lonchura Spp
49. Crange Minivets Pericrocotus Fammeus
50. | Pied Buschat Saxicola Caprata
51.| Pied Wagtail Motacilta Maderasptensis
52.| Pitta Pitta Brachyura
53. Paradise Fly Catcher Terpsi Phone Paradise
54.) Paraiah Kite Milvus Migrans
55. | Pintail Duck Anas Acuta
56.| Pheasant Tailed Jacana Hydro Phasianus Chiruurgus
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S.No Common Name Zoological Name
SR (2)

-__S_Z'_MB“I Pycononotus Cafer
___E?-_ Refous Backed Shrike Shrike Lanius Sachach
___ESL Red Turtle Dove Strepto Pelia Tranquebarica

60. | Red Start Phuenicurus Phoenicurus

61.1 Rose Ringed Parakeet Psittacula Kramerl

62. | Skylarks Alauda Gulgula

63.| Stone Curlew Burhinus Oedicne Mus

64.| Spur Fow] Gallo Per Dix Spadicea

65. | Scimitar Babbler Porma Torhinus Schistice Ps

60. | Stone Pied Bush Saxzicolh Tarquata ‘

67.1 Snake Bird Anhinghrufa

68. | Screech Owl Tyto Alba

69. | Tailor Bird Orthotomus Sutorivs

70.| Tree Pie Dendracitta Vagabunda

71.| Tickell's Flower Pecker Dicaeum Ery Throrhynchos

72, | White Browned Bul Bul Psyconotus Lutealus

73. | White Wagtail Motocilla Alba

74. | White Eyed Buzzard Butastur Teesa

75. | Wood Shrike Tephrodornis Pondi-Cerianus

76. | Whistling Thrush Myio Phoneus Horse Fieldii

77.1 White Scavanger Vulture Neophron Percnopterus
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Leopard

Jungle Cat

Sloth Bear

Gaur

Spotted Deer
Barking Deer
Mouse Deer
Jackal

Bonnet- Monkey
Fruit Bat
Porcupine

Hare (Black Naped)
Mangoose

Wild Bore

Reptiles:

Keeled Viper
Russels Viper
Cobra
Python

[O023

AUNA

Felis bengalensls
Felis Chaus
Melursus Ursinus
Bos Gaurus,

Axis Axis.
Muntiacus Muntjak
Tragulus Meminna.
Canis Aureus
Macaca Radiada
Cynopterus Sphinx
Hytix Indica

Herpertes

Suscropfa

Echis Carinata
Vipera Russelli
Naja Species

Python Molurus.
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M Gma” Nataraj Rao Raghu & Sundaram <nrrandschennai@gmail.com>

O.A. No. 213 of 2021 - S.Sakthivel Vs. Secretary, MoEF and 5 others - National Green
Tribunnal, Chennai

Nataraj Rao Raghu & Sundaram Advocates <nrrandschennai@gmail.com> Tue, Feb 1, 2022 at 6:29 PM
To: vivek.adv.tharai@gmail.com, secy-moef@nic.in, cgmchennai32@gmail.com, geomine@nic.in, collrsim@nic.in,
deetnpcbsim@gmail.com, cgwa@nic.in, mail@ardhendumauli.com

Sirs/Madam,
We act for the 6th Respondent in the Subject O.A.

Please find attached, a scanned copy of the paper book filed on behalf of our client, containing the Reply Statement of
the 6th Respondent and other annexures.
Kindly Acknowledge Receipt.

Yours faithfully
T.Poornam
Counsel for the 6th Respondent

Nataraj, Rao, Raghu & Sundaram
Advocates

“Haji S.Madharsha & Sons Building”
5th Floor, No.148 (Old No.44),
Second Line Beach,

Chennai — 600 001

Ph: 25341718/25342012

E-mail: nrrandschennai@gmail.com

--Disclaimer-- This email and any files transmitted with it are confidential and intended solely for the use of the entity to
which they are addressed. If you are not the intended recipient and have received it by mistake or learn about it in any
other way, please notify us by return e-mail and delete this message from your computer system. Any unauthorized use,
reproduction, alteration, filing or sending of this message and/or any attached files to third parties may lead to legal
proceedings being taken. . The sender does not guarantee the integrity, speed or safety of this message, or manipulation
carried out by third parties. NRR&S accepts no liability on this account. Mails may be stored for monitoring and review

brx O.A. No. 213 of 2021 - NGT - TYPED SET OF 6TH RESPONDENT.pdf
5278K
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